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I NTRODUCTIOK 

I, the Chairman of the Public Accounts Committec, as authorised by 
the Committee, d o  present on their behalf this Seventy-seventh Report 
on the Action Taken by Government on the recommendations of the Public 
Accounts Committcc contained in their Twenty-fourth Report (Fourth 
Lok Sabha) on Para 18 of Audit Report (Civil) on Revenuc Receipts. 1966 
and Audit Report (Civil). 1967 relating to  Cwrornh and Cfnion Ewisc 
Dutics. 

2. On 12th June. 1968. 311 "Action Taken" Sub-Committee was np- 
pointcd to scrutinise the rcplics rcccived from Gotcrnmcnt in purwance 
of thc recommendations nindc by thc Comniiitcc in ~ h c i r  carl ic~ R ~ p o r t \ .  
Tllv Sub-Commi~tec uas c o n d u ~ u d  with fdlovin; h lcn~hci> :---- 

I .  Shri D. K .  Kuntc- ('ori~-rnrr. 
3. Shri C. K .  Bhatlacharyp, 
3. Shri K. K .  Nayur. 
4. Shri Narcndr;~ Kt1111iir Sal\,c. 
5. Shrimati TarLc\huari Sinha. 
6. Shri N. R. M .  S\\a~ny. 

3. The drafi Report wa\ ciw4dcrctl and adop1c.d b! ( 1 ; :  Sub-C'ommittcc 
;I I  lllcir bitling held on i l k  3 r d  April, 1969 and fin~ll!  ~ I o p t c J  b! thc Puhlic 
Accounts Committec on the 18th April, 1969. 

4. For facility of rcfcr~.ncc the main conclu~ion\'rrcom~i~cnda~iors of 
the Committee have been printed in thick type in the b o d  of th t  Rcport. 
A s1:itcrncnt showing thc summary of the main recommendation~,'oh~rrvn- 
lions of the Committee is ;ippended to the Report (Appcnd i~  111). 

5. The Committec place on record their apprcciution (11' the asl;isti ncc 
rc11dcrt.d to thcm in {hi\ m:lttcr by the Cnnip!rvllc~~:~nd A d i l o r  
(icncral uf India. 

New DELW ; 
April 28, 1969!Vrri,vnklitr 8, 189 1 (Snka). 



CHAPTER I 
REPORT 

This Report deals with action taken by Government on the recommen- 
dittions contained in their 24th Report (Fourth Lok Sabha) on Para 18 of 
Audit Report (Civil) on Revenue Receipts, 1966 and Audit Report (Civil) 
on Revenue Receipts, 1967 relating to Customs and Union Excise Duties 
which was prcsenled to the House on 1 l th April, 1968. 

1.2. Out of 53 recommendations contained in the Report action taken 
notci/statements have been received in respect of 40 recommendations. 
The Committee regret that Government have not furnished replies in res- 
pect of the remaining 13 recommendations which are shown in Appendix I. 
Thcy hope that replies to the outstanding recommendations will be sub- 
mitted to them expeditiously after getting them vetted by Audit. 

1.3. The action taken notes!statements on the recommendations of 
the Committee contained in the Report have bccn categorised under the 
following heads : 

Ii) R e c o r t i t t ~ e t ~ d u t i o t ~ . ~ ~ ~ h ~ v e r ~ ~ n ~ i o ~ ~ . ~  rltcrr Anre j l ~ i ~ i t  ncrepted bjp rlze 
Goverttment : 
S.Nos. 1,2, 3,4 ,  5.6 ,8 .9 ,  10,lI.  12.16.$0.21,22,23,25,26, 

27, 28, 30, 3 1, 30, 41, 48, 52 and 53. 

(i i)  R~~con~t~letrrl~rtions,'oh~~ervi~~iun.s ~c*lric.h rite Cunzaitr(~e do rtut desire 
to ptrrsrre irr view of the replies i f  Goverrmrent : 
S. Nos. 32. 47, 50 and 51. 

(iii) Reconu~tendations/ohser~~~tiorrs replies to which hare not hcea 
accepted by the C ~ ~ ~ i n t i r r ~ e  mtd 1c.11ic.h reqrrirc ri~it~rotion : 
S .  Nos. 13-15, 17. 18, 19 and 39. 

(iv) Ri~cornrtto~d~~~io~ts~o~bsc.rvcrtions it1 respect of which Gowrrtrnent 
luve ,firmished irrterkr repiits :- 
S. Nos. 7 and 29. 

1.4. The Committee have dcult with u number of important issues in 
their latest, original Report (72nd Report) on Customs and Union Excise 
Duties. They. therefore. proposc to deal with only a few selecled recom- 
mendations in this rep or^. 
Speedy clearrrrrcc of g o o h  front tit(> priwises qf Porr Trnrsts-Paragraplrs 
1 .lo-1 072 (S. NOS. 13-1 5). 

1.5. In paragraphs 1 40-1 e69, the Committee dealt with the ques- 
tion of speedy clcara~~cc of confisciucd goods from the premises of Port 
Trust and sharing of sale proceeds of abandoned and confiscated goods. 
The Committee made the following clbscrvations in paragraphs 1.70- 
1 -72 : 

1 



'(I : The Committee are glad to  note that the dispute regarding' 
the sharing of sale proceeds of abandoned and confiscated p o d s  which 
had been outstanding since 1950 has been settled." 

"1.71 : The Committee note t h t  it has also been agreed (i) that 
Customs authorities should take steps to  remove confiscated goods 
to special warchouscs as soon as possible and in any casc within a week 
of confiscation, especially in the case of goods confiscated absolutely, 
and (ii) that steps should be taken to speed up adjudication proceedings 
to  ensure that, as far as possible, confiscation, if indicated, is ordered 
within four months of the landing of the goods." 

"I ~ 7 2  : The Conunittee consider that as space in Port areas is limited, 
Government should keep the matter undcr constant review and evolvc 
a business-like method for disposal of imported goods which arc left 
either unclaimed by the parties or arc confiscated by the Customs." 

1.6. In thcir reply dated 1 lth Oct. 1968. thc Department of Revetiuc 
stated : 

"With reference to Committee's observations cotitajncd in these 
paras, suitable instructions have been issued to the concerned Collcctos~ 
of Customs and Central Excise vide letter No. 18/24/68-Cus. Vl( ,V) .  
dated the 22nd August, 1968" (Annexure at page 44). 

1.7. The Committee note that in the instructions issued to the Collectors 
of Customs, in pursuance of the recommendations of the Committee, the Central 
Board of Excise and Customs stated that, "the existing arrangements ma! 
be reviewed so as to ascertain in particular the need for additional storage 
space, the measures necessary to protect goods in transit or awaiting remmal 
to regular places of storage of disposal at site and the praccdurnl rc-arrasgc- 
ments required for reviewing cases pending for adjudicaticn so as to espcdik 
the proceedings. The steps taken in this regard may he reported to the 
Board at an e a r l  date." 

1.8. The Committee hope that the Central Board of Erciw and C'IW n:s 
will ensure that necessary follow up measures are taken to ensure businuwlile 
disposal of unclaimtd'confiscated irnportcd goods. 

1.9. In paragraphs 1 -75-1 -77, the Committee dealt with rt casc in 
which 62 drums of brass scrap confiscatcd in September. 1954, wcre found 
empty at the timc of disposal in Septembcr. 1956. The Committee madc 
the following obscr\ations in paragraphs I .78 and 1 ~ 7 9  : 

"1.78 : Thc Committee rcgrct to observe that this is a bad case 
and indicates ncgligencc on thc part of both the Port Trust authoritic\ 
and the Costoms Department. None of the 62 drums of brass scrap 
(valuing about Rs. 18,000) landtd in April, 1954 contained any scrap 
at the time of the disposal of goods in September. 1956. 
After the loss of the contents of three drums initial11 camc 
to the notice of the Customs and Port Trust in Junc. 1954. special 
steps should hate becn taken to guard against further pilfcragc of brass 



What is worse, even after 26 drums were found empty in S e p  
tern "g r, 1954, the authorities do not appear to have taken any remedial 
action; it is, therefore, no surprise that nothing was left in the drums by 
the time of disposal in September, 1956. The Committee understand 
that the case was taken up by Audit with the Customs House in 1958, 
but no action was taken on the points raised by them till 1963. The 
question of fixing responsibility of the staff for the loss should have 
been examined at least on the rcccipt of the Audit objection." 

"1.79 : The Committee desire that, on the basis of the records 
still available, the Customs Department and Port Trust should examine 
the question of fixing responsibility for negligence and/or complic~ty 
of the staff and take neccssary disciplinary action against the parties 
found at hult." 

I 10. In their reply dated 4-1-1969. the Departnlent of Revenue 
stated :- 

"The observations of the Cvmmittcc have been brought to the notice 
of the Collector of Customs. Bombay. As confiscated goods remained 
in the custody of thc Port Trust and in this case pilferage took place 
while the goods were in thc custody of Port Trust, the Collector has 
come to the conclusion that i t  could not be said that the customs had 
assumed responsibility for the safety of this consignment and in this 
case the cuswms cannot be held responsible for the pilferage. 

The matter is now being referred to the Bombay Port Trust through 
the Ministry of Transport so that they can take suitable action for fixing 
responsibility on their staff." 

1.1 1. In their reply dated 14th Jan.. 1969, the Ministry of Transport 
:md Shipping statcd : 

"The action recommended hg the Public Accounts Committee relatcs 
to a case which happened in Bonibay Port Trust. Hence the action is 
to be taken only in respect of this port. 

As the case is almost 14 years old and as the staff records for the period 
have been destroyed, it is not possible to fix liability for the loss of the 
contents of the drums in reference. One significant fact, however, 
deserves to be noted. The consignnient of scrap referred to was landed 
into shed No. 7/8 Victoria Dock. At the time, under an agreement 
executed between M/s. Briti~h India Steam Navigation Co. Ltd. 
and the Trtistees of the Port of Bombay, the shed and the berth along- 
side were declured, under the provisions of Docks-by-Law No. 5, a 
preferential or appropriated berth for vessels of M/s. British India 
Steam Navigation Co. Ltd., plying on the Bombay, Persian Gulf/ 
Bombay run with cargo-c8~na-passengers. One of the terms of the 
agreement was that the company concerned will be responsible for 
aH cargoes landed from and shipped into vessels of the line referred to 
at this berth. Accordingly, the Bombay Port Trust did not maintain 
a tally ashore of any goods when landed from vessels of the Compan 
berthed at this berth, nor recorded the condition of the goods land e l  
At all berths, other than at preferential or appropriated berths, the 
Port Trust takes custody of the goods and accordingly not only tallies 
the goods but makes a note of their condition at  the time of landing in 



terms of Docks-by-Laws 84 and 85. One of the terms of the agreement 
was that the Port Trust would move away from the shed import goods 
landed from vessels of the company for storage in Uncleared Warehouses, 
if they were not cleared within the 'free days', and did remove the con- 
signments in disputes to F m e  Basin. Nevertheless, as they did not 
originally receive the goods into their custody on landing, it was not 
possible for them to state whether or not the drums when landed con- 
tained all the contents as manifested. This is an added reason why it 
cannot be stated what part of the consignment was lost during the period 
the goods lay stored at the preferential berth of M/s. British India Steam 
Navigation Co. Ltd., and what part was lost whilc tlie goods were 
stored at Frerc Basin." 
1.12. In view of the fact that the case is now 14 years old, the Committee 

do not want to pursue the matter. The Committee, however, hope tbat neces- 
sary steps would be taken by the Port Trust and Customs Department to avoid 
recurrence of such cases. 

1.13. Ibe Committee note from tbe reply of the Ministry of Trans- 
port tbat as the imported goods in this case were not originally received by 
the Port Trust, it is not possible for them to state whether or not the drums 
wben landed contained d l  tbe contents as manifested and that t b i  is an added 
reason why it cannot be stated, what part of the consignment was lost during 
the period the goods hy stored at the preferential berth of the Shipping Com- 
pony and what part was lost while the goods were stored in the custody of 
tbe Port Trust, The Committee would like the Ministry to examine the prc- 

. sent arrangements made wits Shipping Companies which are allotted pre- 
ferential or appropriated berths with a view to ensuring that at the time of the 
removal of goods by tbe Port Tmst after "free days", losses if any, are duly 
detected. Shipping Companies or importers should be made responsible for 
payment of customs duty on the goods lost during their custody with 
tbe Shipping Companies. 

Remedial measures takm to presertt Losses at Ports (Paragraph 1 -85- 
S .  No. 19). 

1.14. Referring to the losses of confiscated goods at the various ports, 
the Committee made the following observations in paragraph 1 -85 : 

"1.85 : The Committee find from the statement furnished by thc 
Department of Revenue that the losses at various ports since 1955-56 
came to Rs. 1'83,843. The Committee note with concern that in 
spite of Watch and Ward arrangements at the Ports by the different 
authorities, i.e., the Port Trust, the Customs Departmcnt and the State 
Government, pilferages should occur. The Committee feel that with 
closer coordination between the authorities concerned in the interest 
of tightening the security measures, it should be possible to eliminate 
the pilferage of confiscated goods while in the custody of the Port 
Trusts." 

1.15. In their reply datcd 11-10-1968, the Department of Revenue 
stated : 

"The obse~alions made by the Committee have been noted and 
suitable instructions have been issued to the officers concerned to take 
up with the Port Trust Authorities the question of safe custody of the 



goods lying in their sheds and to evolve a suitable procedure to eli- 
minate the pilferage of confiscated goods while in the custody of 
Port Trusts. 

In this connection a copy of the Ministry's orders F. No. 3/23/68. 
Cus. VJ, dated 1-8-68 is enclosed." 

1.16. The Committee note that the Miistry have isswd imtmcths to 
the Cdlectors of Castoms and Central Excise to take up with the Port Trust 
the apestion of safe custody of goods lying in their sheds a d  to evohe a 
suitable procedure to eliminate the pilferage of confiscated goods rrbile in tbe 
custody of the Port Tntst. The Committee desire that Governmest should 
take follow up action to emure safe custody of goods and eliminate cbrnees 
of pilferage. 

Machinery to ensure uniformity of adtninistration of I C I ~  of excise dut.17 in 
dlrerent collectorates- Paragraph 3.30 (S. No. 39). 

1.17. In paragraph 3.29, the Committee dealt with the need for uni- 
formity in the levy of excise duty and made the following observations in 
paragraph 3.30 : 

"3.30 : In para 3.7 of their Forty-sixth Report the Public Accounts 
Committee pointed out that diffemnt officers sometimes give different 
interpretations of the law with the result that citizens may be taxed 
differently under the same statute. The effect will appear as discri- 
mination between assessees by the executive. The Committee empha- 
size the basic need of ensuring that under the same statute and at the 
same lime, people are not charged different rates of tax due to diffe- 
rent administrative interpretations or other failurcs. The Committee 
note the steps taken by the Central Board of Excise and Customs to 
ensure uniformity of administration in the levy of duty in different 
collectorates. The Committee hope that the Central Board of Excise 
and Customs will keep this matter under constant review so as to ensure 
uniformity in the levy of excise duties." 

1.18, In their reply dated 6-11-1968, the Department of Revenue 
stated : 

"Besides the steps already intimated to the Public Accounts Com- 
mittee and which have been reproduced in para 3.29 of the Commit- 
tee's 24th Report, this Ministry have brought to the notice of all Collec- 
tors of Central Excise the Committee's concern over lack of unifor- 
mity in the administration of tax laws. The Collectors have been ad- 
vised that e$ccive watch at all supervisory levels and proper training 
of the assessing officers would go a long way towards avoiding the 
executive discrimination pointed out by the Committee in their 44th 
and 46th Reports (Third Lok Sabha) and they have been directed to 
take necessary action in the matter. 

Further, with the extension of self-assessment procedure to about 
sixty commodities under excise with effect from the 1st June, 1968, 
a 8ignificant change has been brought about towards achieving uni- 
formity of assessment practices. Under this procedure every manu- 
facturer is required to file a classification list showing particulars of 



all excisable goods manufactured by liim and all other goods manufac- 
tured and intended to be cleared by him. He is also required to indi- 
cate the tariff classification and rate of duty in respect of the excis- 
able goods mentioned in the list. This list is scrutinised and approved 

, by the Superintendent of Central Excise. Thereafter, a copy of the 
approved list is sent to the manufacturer and to the Assistant Collector 
of Central Excise (Audit) attached to the Collectowte headquarters. 
The Assistant Collector (Audit) would thus receive a copy of the a p  
proved classification lists for all the factories in the Collectorate. ,By 
a comparative study of the classification lists in respect of similar goods 
received from diflerent Superintendents. the Assistant Collector (Audit) 
would be in a position to locate and initiate action necessary to rectify 
wrong and divergent assessment practices in the Collectorate. 

The niechanism of the classificalion list as mentioned above is 
not sufficient to ensure uniformity of assessment in respect of similar 
goods in all the Collectorates throughout the country. The Study 
Team on thc Customs Department liave in their Report recommended 
that for achieving systematic control ovcr assessments, for ensuring uni- 
formity and for equipping the Department with useful data, a unit called 
"Central Exchange for Assessment Data" should be set up. This ex- 
change is intended to be the storehouse of information and expertise 
in connection with valuation and classification of goods, making 
available this information and expertise to field formations. This 
recommendation of the Study Team has been accepted by the Govern- 
ment. The possibility of having a common Exchange for both Cus- 
toms and Central Excise Departrncnt is under consideration. 

It is necessary also to mention in passing two broad aspects which 
have to be kept in view while considering the eflicacy of the system for 
ensuring uniformity of assessment practices, ri:. :- 

(I) The very nature of excise levy necessitates delegation of the 
assessnlent functions to a large number of field officers as the 
levy has to be collected from thousands of factories scattered 
all ovcr the country. There are inherent difficulties in ensur- 
ing that initial tarifC classification of similar goods would be 
correctly and uniformly dccidcd in all the formations. The 
machinery for ensuring uniformity has been created and 
is being strengthened, uithiti the practical limitations, but 
there is bound to bc some time lag between coming into 
existence of a wrong assessment practice and its detection 
and rectification. 

(2) Any wrong assessrncnt practice which comes into existence 
as a result of quasi-judicial orders passcd in appeal cannot 
be corrected at present as there is no power to review such 
orders in the existing Central Excises and Salt Act, 1944. 
This deficiency is, however, proposed to be made good in 
the new Central Excises Bill which is in the drafting 
stage". 

1.19. The Committee note that the system of self-asseswent rrhlcb 
would riso help to achieve uniformity of assessment practices h the 
coUectorate has been extended to 60 commodities under excise witb &ect 
from 1st June, 1968. The Committee would Hke to watch the working 
of this system through future Audit Reports. 



1.20. The Committee also note that Government bave accepted the 
reoornmend8tions of tbe Study Team on Customs Department regarding 
settln up of Wentral Exchange for Assessment Data" for achieving sys- 
t e m  tf c control over assessments, for ensuring uniformity and for eqdpp 
ing the department with the ueeful data. Tbe Committee desire that the 
possibility of having a common exchange for both Customs and Central 
Excise Department should be examined early. The Committee cannot too 
strongly stress the need for ensuring uniformity in levy of duty in various 
collectora tes. 



CHAPTER I1 
RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendations 

The Committee are not happy over the leisurely manner in which 
the Customs Department took several years to dispose of the confiscated 
pencils in this case. Out of 15,518 gross pencils seized. the bulk of them 
(15,380 gross pencils) were confiscated during the period from 1953 to  
1956. Except for a small quantity of 3,060 gross supplied to Railway, 
Stationery office and the other Government Departments, the remaining 
pencils were disposed of through auction by the Calcutta Customs House 
during the period from the middle of 1965 to June 1966, that is, 8 to 12 
years after their confiscation. 

[S. No. 1 (Para 1.16) of Appendix X V of the 24th Report of the P.A.C. (4th 
Lok Sabha)]. 

Action taken 

The action taken from time to time for effecting disposal of the pen- 
cils have been reported to the Committee in this Ministry's letter F. 
No, 30191 166-LC I dated 17-4-1967 in reply to the Lok Sabha Secretariat 
Memo. No. 15/1/66-PAC dated the 24th December, 1966. The Com- 
mittee's observations have, however, been noted and all efforts are being 
made to dispose of quickly such goods as arc ripc for disposal. 

[Department of Revenue and Instrrunce O.M. No. 1414168-L.C. I, dt. 
20- 1 1-68]. 

Recommendations 
The Committee find that initially attempts were made to auction 

480 gross pencils in small lots at Imphal and Silchar from 1955 to 1959 
but there was no offer. (information in respect of Gauhati and Jorhat 
is not available as the relevant files were destroyed some time back). They 
feel that in order to attract bidders, the pencils should have been offered 
in sizable lots and if initial attempts to auction at the above places had 
failed, the Department should itself have thought of auctioning the pen- 
cils at a bigger place like Calcutta as was ultimately done in 1965. During 
the evidence, the Secretary, Revenue and Expenditure, admitted that 
"there cannot be any valid explanation except that this was not thought 
of and it should have been thought of". 
[S. No. 2 (Para 1 .l7) of Appendix X C' of tltr 24th Report of the P.A.C. 

(4th Lok Sabha)]. 
Action taken 

The observations of the Committee hove h e n  noted for future 
guidance. 
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2. Instructions have also been issued providing for offering goods for 
sale in lots of such size as would attract bidders and traders and to trans- 
fer stocks to other centres where such goods command a better market 
a d  where uicker sale is possible so that disposal of c o n k t e d  goods 
is complete 1 within the shortest possible time. A copy of letter F. No. 
14/4/68-L.C.I. dated 239-1968 is enclosed. (annexure). 

[Department of Revemre and Insurance O.M. No. 1414168-L.C. I dl. 
26-1 1-19681. 

ANNEXURE 
F. NO. 14/4/68-L.C.I. 
GOVERNMENT OF INDIA 

CENTRAL BOARD-OF EXCISE AND 
New Delhi. the 

From 
The Under Secretary, 
Central Board of Excise and Customs. 

To 
All Collectors of Customs and Central Excise. 

CUSTOMS 
23rd Septentber, 1968 

SUBJECT : Disposal of confsratcd goods-Delay in disposal-Steps 
for expeditious disposal. 

Sir, 
1 am directed to invite a reference to Board's letter F. No. 30,'80/65- 

L.C.I. dated the 10th December, 1965 and 30/10/67-L.C. I dated the 15th 
March 1967. In amplification thereof, the Board would stress that the size 
of the lots in which the goods are offend for sale should be such as would 
attract buyers. Further, if attempts to sell goods locally fail. these may 
be transferred to places where there is a better market. This should be 
done in consultation with the other Collector. 

Yours faithfully, 
Sd;'- 

Under Secretary, Central Board of Excise & 
customs. 

Copy forwarded to D.I. (Customs and Central Excise) for information 
and necessary action. 

Sdi- 
Under Secretar~.. Central Board of Exche and 

Customs. 

The Committee are also not able to appreciate why the Customs De- 
partment took nearly four years to implement the Audit suggestion m July, 
1%1, that the pencils might be utilised for Government's own re- 
quiremen t s . 

[S. No. 3 (Para 1 .l8) of Appendix XI'  oj' the 24th Report of the PAC 
(Fourth Lnk Sabha)]. 



Aetlon taken 
The observations of the Committee have been noted and every effort 

C being made to ensure prompt con~pliance with the suggestion of the 
Audit. 

[Departnlenf cf Revenue and Insurance O.M. No. 14/4/68-L.C. I dated 
20-1 1-68]. 

Recommendation 
The cumulative cffcct of all this delay was that 1.050 gross pencils, valu- 

ed at Rs. 12,000/'- w e  damaged and Government underwent this avoid- 
able loss. The Committee hope that the Board of Excisc and Cusloms 
will take suitable measures to ensure that such cases do not occur. 

[S. No. 4 (Porn 1.19) Appendis A'I ' of rlrr 24111 Report 01 the P. A.C. 
( 1967-6%)]. 

Action taken 
Apart from emphasising the need for expeditious disposal of confiscated 

goods, necessary instructions to dl Collectors of Customs and Cen- 
tral Excise. have also been issued to ensure that when consignments 
of seized/confiscilted goods is sent from one place to another or from 
one premises to another, due precautions are taken so as to eliminate 
the chances of damage or loss to the goods in transit vide Board's letter 
F.No. 14/4/68-LC. 1 dated 13-9-1968 (annexure). 

[Department of Rcventce and Insurance O.M. No. 14,'4/68-L.C. I doled 
20-1 1-68], 

ANNEXURE 
F. NO. 14/4/68-L.C.1. 
GOVERNME?r'T OF INDIA 

CENTRAL BOARD OF EXCISE AND CUSTOMS 
New Delhi, the 13th September, 1968. 

From 
The Under Secretary, 
Central Board of Excise and Customs. 

To 
All Collectors of Customs. 
All Collectors of Central Excise. 
The Deputy Collector of Central Excise, 
Amritsar/Ahmedabad~Bhubancshwar/Jaipur,'Guntur~Trichy/ 

Siliguri. 
SUBJECT : Despatch of seizedlconfscated goods-Precautions against 

loss/ahage in transit. 
Sir, 

I am directed to say that it has come to the notice of the Board that 
consignments of confiscated pencils 'despatched from Shillong Collectorate 



to Calcutta for disposal, a large number of pencils were found da-d 
. , as .they had not been securedly packed and the Government sustuaed a 

loss .of Rs. 12,000/- on this account. To ensure that such losses do Wt 
recur, when any consignments of seized/confimted goods is sent from one 
station to another or from one premises to another, adequate precaut~ons 
should be taken to guard against possible damage or loss. 

Yours faithfully, 
Sd/ 

Under Secretary, 
Central Board of Excise) and Customs. 

Cr,p!+.fi~n~'nrrlud to- 
I .  D.1. (C.C.E.),D.R.I., Ncw Delhi. 
3. O.S.D. (Bul1ctin)jOSD (Manual) with 3 sparc copies each. 
3. P.S. to Chitirman (E. b C.). 
4. P.A, to M. (CX-K)/M (CX-N)'M(Cus). 
5. US, Technical Coordination. 

Recommendation 
Thc Committee art. concerned to note that goods valued at Ks. 5.17 

crores confiscated upto 31st March. 1966 were lying undisposed of as on 1st 
April. 1967. The disposal of goods in the pas! !~ns been slow resulting in 
d~crioration and pilferage. The Committee: note that. as a ~tsul t  of special 
drive undertaken by the Customs Department. thcy Herr able to dispose 
of confiscated goods worth Ks. 1.19,65,796 during the period from 1st 
Dtxcmbcr, 1966 to 31st July, 1967. They hope thal efforts will continue 
to he madc to maintain the tcmpo of the disposal of goods. The Commit- 
tee would like to uiitch the progress niadc with the disposal of confiscated 
goods through futurc audit rcports. 

[S. h'o. 5 (Paw 1 34) of Appcerrdis A' I/ of' rhcl L4th Rcporr o]' the P. A.C. 
(4th Lok Sahha)]. 

Action taken 

Steps are continuoi~sly takcli by Collectors. to disposc of confiscated 
goods as cxpedi~iously :IS pcssible. Thc total \nluc. of' all confiscated 
goods disposed of during thc p c h d  from 14-67 to 30-6-1968 was 
Rs. 5.24 crores. 

[Dqwrtnrimt 01' I~cvrc8nrrr rr r t r l  1tr.vrtrtmc~c~ O. . \ l .  :Yo. 13 1.1 6%-L.C. I dt. 
26-X-681. 



Ltd. and the trade goods through the Dinctor General, Supplies and bis- . 
pods, are under consideration. The Study Team on the Customs Depart- 
ment have also made certain recommendations in this matter. The Com- 
mittee feel that it would be helpful to Government in arriving at a decision 
in regard to the various alternative procedures for the disposal of con- 
fiscated goods if a small committee consisting of persons having knowledge 
of excise and customs and two or three businessmen is appointed to exa- 
mine these problems and to advise Government on evolving suitable pro- 
cedure. The Committee would like to know the action taken in this 
connection. 

[S. No. 6 (Para 1 .35 )  of Appet~dix XV of the 24th Report of the PAC 
(4th Lok Sabha)]. 

Action taken 
Early in 1968, the Government took a decision that all confiscated con- 

sumer goods hithcrto sold in retail through departmental retail shops 
excepting those offered to C.S.D. (I) and Central Governn~cnt Employees 
Consumers Cooperative Societies, be offered for sale to the National 
Consumers Co-operative Federation Ltd. at fixed prices and that 
confiscated trade goods be disposed of through D.G.S. & D. These or- 
ders came into force from 1-2-1968 and will continue for a period of 
one year. 

The Government have accepted the recommendation'made by the 
P.A.C. for the appointment of a Committee to examine the various 
alternative procedures for disposal of confiscated goods and advisu 
the Government on evolving suitable procedures. 

[Department of Revenue atrd Itmwance D.O. No. 23/9/68-Cus-III, df . ,  
1@12-681. 

Recommendations 
The Committee regret that proper arrangements for keeping these cars 

were not made till September, 1967, i.e. a few days before the Study Group 
of the Public Accounts Committee were due to pay a visit to the Bom- 
bay Custom House. The Committee stress that appropriate arrangements 
should be made to protect valuable goods from deterioration due to thc 
inclemencies of the weather. Proper arrangements should be made for 
the maintenance of cars so as to ensure that the maximum price is obtained 
on disposal. 
[S. No. 8 ( P n a  1.15) of App.*ndix S V  of the 24fh'Reporl r,/lhe P.A.C. 

(4th Lok Sabha)]. 

Action taken 
The observations of the Committee have been brought to the notice 

of all concerned with suitable instructions. A copy of letter No. 30/87/67. 
L.C. I dated the 1st May, 1968 issued by this Ministry is enclosed 
(amexun). 

[D?pvtment of Revenue and Insurance 0. M. No. 14/13/68-L,C, I d. 
28-8-68]. 



Most Immediate 
P.A.C. malter. 

ANNEXURE 
F. No. 30187167-L.C. I 
GOVERNMENT OF INDIA 

MlNlSTRY OF FINANCE 
(DEPARTMENT OF REVESUE AND INSURANCE) 

Ni~w Dellti, the 1st M a j ,  1965. 

From 
Thc Under Secrctnry to the Go\,t. of India. 

To 
All Collectors of Customs. 
All Collectors of Central Excise. 

S UBJCL I : Di.sp~(11 of conficatcll goods- Propr m.rur~g.cn~crtts firr 
,storngc of confscaterl goods-Para 1.45 of P.A.C. ( 1  967-661 1 
24th Report-Action on. 

I am directed to givc below an extract of pam 1.45 of P.A.C. (1967- 
1968) 24th Report (Fourth Lok Sabha) Tor information and necessary 
action :- 

"1.45. The Committee regret that proper arrangements for kceping 
these cars were not made till September, 1967, i.e., a few days 
before thc Study Group of the Public Accounts Committee were 
due to pay a visit to the Bombay Customs House. The Com- 
mittee stress that appropriate armngcments should be made. 
to protect vnluablc goods from dctcrioration due to the inclc- 
mencies of the weather. Proper arrangements should be made 
for the maintenance of cars so as to cnsure that the maximum 
price is obtaincd on disposal." 

2. In the light of the observations mode by the P.A.C., it is requested 
that appropriate arrangements may be nlade to protect the seized/confis- 
cated goods from deterioration due to inclemencies of the weather and 
theft. It may please be impressed on all officers that proper are should 
be taken for storagc of scized,'confiscated goods so that such goods may 
fetch better pricc on disposal. It may also be impressed on all the officers 
concerned that if in any case of neglect .on the part of an officer in making 
proper arrangement for storagc of seized/confiscated goods, disciplinary 
action against those who are found to be responsible for such negligence 
is liable to be taken. 

Yours fiiitlifuily, 
s11,<- 

Utdcr Secretary to the Governmtwt of India. 
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 cop^ fmwded to :- 
1. D.I. (Cus. & CX)D.R.I. 
2. O.S.D. (Bulletin)/OSD (Manual). 
3. P.S. to Chairman (E. & C.). 
4.  P.A. to M (CX-K). 

Sdi- 
Under Secrctnry to the Gowr~w~ent  of India. 

Recommendations 
The Committee ~ o u l d  like the Board of Excise and Customs to c'xcl- 

mine the feasibility of taking proper stock of confiscated goods at regular 
intervals of six months or a year. In taking stock, particular attentioil 
should be paid to deterioration. if my. suffered by goods in storage so that 
suitable measures can be taken without dclay to arrest the dctcrioration and 
expedite disposal of the goods. 

[S. No. 9 (Pam 1 -47) of Appcndi.~ XI ' of the 24th Report qf tire P.  A.C. 
(4th Lok Sabha)]. 

Action taken 

With reference to the Committee's obscrvations containcd in this para. 
suitable instructions havc bcen issued to a11 Collectors of Ccntral Excise 
and Customs by the Ccntral Board of Excise &: Customs in lettcr No. 
14/6/68-L.C. 1 dated 25-7-1968 (annexure). 

[Departilteii; t?j' Rrrc~niw nnd htsi~rrntre O.M. No. l4,'13 08-L.C. I dt. 
28-8-68]. 

ANNEXURE 

GOVERNMENT OF INDIA 

CENTRAL BOARD OF I:XCISE AND CUSTOMS 
New Dellti, the 25th Jzrk 1968. 

From 
The Under Secretary, 
Central Board of Excisc and Customs. 

To 
All Collectors of Custums. , 

All Collectors of Central Excisc. 
The Deputy Collector of Central Excisc & Custnrns, 

SUBJECT : Storage of .wi:ed und c~onficatcrl goods-P(~~us 1 4 6  arm 
1 -47 qf the PAC 1967-68 (24th Report)-Action fliereon. 



Sir, 
I am directed to invite attention to instructions contained in para 20 

of the Board's letter F.No. 11/6/61-Cus. IV dated the 13th June, 1961 (ex- 
tract enclosed) requiring complete verification of all the seizcd/confiscated 
goods in departmental custody periodically and to request you to ensure 
that these instructions arc complied with. 

2. 1 am further to add that it may be stressed on the officers carrying 
out half-yearly stock taking or quarterly stock challenges to examine parti- 
cularly whether the consignment as a whole or a part thereof shows signs 
of deterioration, substitution or pilferage. In case deterioration is noticed 
in respect of goods awaiting adjudication, the matter should be brougbt 
to the notice of the adjudicating officer for ensuring quick decision of 
the case. Where deterioration is noticcd in rcspect of cases under appeal 
or revision petition, the Appellate authority or the Government of India, 
as the casc may be, should be informed immcdialcly so that prior atten- 
tion is given to thc disposal of the relevant cases. Where the goods are 
involvcd in court proceedings, it will be necessary to bring the matter to ' 

the notice of the court and ask for permission for thc disposal of goods 
pending finalisation of thc proceedings in the court. 

A separate record should be rnaintaincd to record particulars of cases 
where deterioration is noticed so that further suitable action could be taken 
and supcrvising officers could keep a control over such cases. 

Where substitution or pilferage is suspected, immediate action may 
bc taken to verify the contents of the packages and to take such further 
stcps as are warranted. without delay. 

3. The receipt of the lettcr may plcasc be acknowledged. 
Yours faithfully, 

sty- 
UntLr Secrerrtry. Ccwtrul Board of'Excisc & Ctraonu. 

Copy forwarded to :- 
I .  D.I. (Cus. & C. E.),'D.R.I. 
2. OSD, Mnnual'Bullctin (itith 3 spare copies). 
3. All officcrb (including 1.0s.) and sections in the CustomsiLand 

Cu\(omr Ccntml Excisc,Tech. Co-ord. Wings. 
4. P.S. to Cluirman (CREC) P..4. to M (Cus.),'M(CX-K). 

Sf1 - 
L h t I t ~  S c c w ~ a r j ,  Cmtrtrl Bomtl of L-~cise d: Ciatom. 

Cxtracts from thc Proccdurc for Kc~tipt. Storage and Disposal of seizcd 
dc~ained i~nd confiscated goods. 

20. Sloc'k Clrallwge : Once tvcry six months thc Assistant Collector, 
Preventive, or an Assistant Collectiw nominated by the Collector shall 
conduct a complete stock taking of all valuables in the custody of the 



Custom House. Similarly, once every six months the Chief Inspector, 
Preventive or any other officcr nominated by the Collector for the pur- 
pose shall conduct a complete stock taking of all packages containing arti- 
cles other than valueblcs. A report regarding the checks done and results 
should be submitted to the Collector within a ueck from the date of check. 
The officers verifying stock should pr t icular l~ cxamilic whet hcr the pack- 
ages stored show signs of deterioration, substitution or pilferage. Thcy 
should also verify the seals and satisfy themselves thoi the scals are inlnct. 
I f  the scals are intact, it shall not odinnrily be necessary to opr.11 t l~c pack- 
ages and verify contents hut B tokc11 nurnber of pi~ckagcs may bc opcncd 
and contents chcclcd. Tlic Assistant Collector. Pr~\cntivc, or any o t lw 
officer nominutcd Tor tlic purposc by tlic Collector sl1a11 conduct ri~ndon~ 
stock challenge by surprisr, npproximatclg once a ~~~~~~tcr. 

The Committec arc constrained to notc that during the period of wrr- 
tiscation there was loss due to deterioration in tlic quality of dicsc.1 oil and 
leakage from as many as 537 out of 1,080 drums. l'hc Customs Depart- 
ment had to pay a band rrnt of Rs. 1 lakh agitinst tllc salc prlsecds of Rs, 
16,385. The Committee arc undde to spprccistr. \ \hy i~ sliould liavc taken 
the Department tlirec years to arrange for thc finti1 tiisposal of dicsel oil 
after the decision for confisc;ition was upheld by tlir, High Court in August 
1954. The Committec consider that if more business-like methods liiid 
been adopted by the Custonis nutl~orities i t  shouid I I ~ I V ~  bccn possihlc to 
dispose ol'the diesel oil soon aficr i t  bccame read! I ? r  disposal In August, 
1954, and thereby s i ~ w  pnynmt of Iic.s\,y bond rcnt li) tlic I'wt 'Irllst. The 
Committee stress that suitablc mcasurcs should hc tnl,c.n to c11~1lr.c. thiit such 
cases do not recur. 
[s. KO. 10 (PWU 1 53) (!/ .4pp3d;.\ . \ .I  t ! j  /ha 2411; ktporl  fhl I'.J~ .c. 

(4th hk Sahhrr)] 

The obscnations of thc C'vmmittce tiaw been brought to the notice 
of all the Collectors of Cusloms and Central Excise bq tlic C'ctitral h a r d ,  
of Excise and Customs in letter No. 18:24,'6P-Cua. W(l). datrd thc 26th 
August 1%8 (copy enclosed). 

[Depn. of Rc~vcmrc and I n  rrrrancc 0.41. ,Yo. 1 8 '24,68-C11.v. I 'l(i) (It. 
11-10681. 

CENTRAL BOARD OF EXCISE AN11 ('1:STOMS 
h;w Dclhi. 1 1 ~  2hlh A r q t ~ s t .  1968. 

From 
The Un&r Sccrctar!, 
Ccntrd Board of Exisc and Customs. 



To 
All CoUectom of Customr. 
All Collectors of Customs and Central Excise. 
SUBI~CT : Public Accounts Cornmitee Report 3967-68 (24th Report- 

4th Ldc Subha)-Pura No. I .51Deterioratfon ond larv 
due to lcakagc of 1080 drrrtrrs of H.S.D. oil-(Para No. 19 
Audil Kcporr (<,hi/) Kevmic Rrccipts, 1967b-Inslruclions 
Regarding. 

Sir, 
I am directed to cnclo\c hereuith a copj of P.A.C. rccommcndations 

under their 24111 Rcpr t  (4111 Lok Sabha) 1968 on thc above subject, and to 
request th:~t 311 pendine caccb of p o d s  confitcatcd but not yet disposed of 
may plcaw bc rcviewed urgcntly from thc point of tiew of safe storage, 
proper upkcrp arrangements for avoiding pqmcnt of' cxcesivc rent, and 
carly disposal. 

2. Rcccipts of this lctter may please be acknoalcdgrd. 
Yours faithfully, 

sd:- 
L'ndcr Sccretar).. 

Cop). of P.A.Cs n~eom~nmndations udcr  rlwir 24th Rejwrt 
(4th Lok Schhuj 1968. 

I mS3. Thc Conlmitlcr arc constmind to notc that during the pcricd 
~ d a m f i s c a h  thcrc IVI~ loss duc to dctcrioration in the quality of diesel 
011 and Icahpc from as nr;iny as 537 out of 1.080 durn~h. Thc Customs 
Ikprtmcnt had to pny a bond rcnt of Rs. 1 lakh api.:\t this ulc pert-dz 
of Rs. 16,385. Thc Com~nitt~.c a r t  unable to apprccinte why it should 
1 1 3 ~ ~  takcu tllc Dcparlment three years to armngc f (v  tlic final disposal 
of diesel oil ;ifler the decision fur confiscation N i l s  uphcld b) the high 
Court in August, 19S4. Thc Comn~ittce consider that if more busineu- 
like methods had hen adopted by the Customs Authorities it should have 
been possiblc to dispox of thc dicwl oil soon alter i t  became ready for 
disposal in August, 1954, and thereby save payment of heavy bond teat to 
the Port Trust. Thc Committee stress that suitablc measures should be 
takca to cnsurc that such caxs do not rimr. 

In anutllcr case, eight hundles of stecl sheet cuttings stored in the open 
dump duri~lg 1961-64 dctcrioratrd in value due to cxposurc and tbc goods 
were sold on 20-365, as the caw file was m r d e d  by mistake in March, 
1962. As against the sale proceeds of Rs. 2,750 the bond rent ciaimcd by 
the Madras Port Trust was Rs. 7,720. 

The G~mmittcc regret to obscrve that there was a dehy of three yews 
In tho dispnsiil of thc goods due to ncglipncc crf ~ h c  Customs How in 
rtwrding thr file by mistake ancr disposal of the revision petition. This 
Jehy ~ ~ u t r c d  in detcrionrtion of the gods and also payment in 
incteasd bond rent. 
(S. No. 11. (Para I . 55 )  01' .lplwniii.v X Y  of tk 24fh Ucporr o f r h  P.A.C. 

4th Ldt &hha]. 



With reference to the Committee's o b ~ m t i o n s  contained in thew paras 
suitable instructions have been issued to the concerned Collector of Customs, 
Madras, in letter No. 18134/68-0s. VI(11). dated 21-8-68, and a copy en- 
cloed to each of all other Collmors of Customs and Central Excise for 
mport on para 2 thereof. (annexure). 

From 
The Under Secretmy. Ccntral Board of L.\circ and Custilm\. 

To 
The Collector of Customs. Madras. 

Svmcs : Prrblic Accourrrs Conntirree Rcprr 1967-68 (24th Report) 
(4th Lok Sablta) Para 1 54 and I 55-Import (f a C O R S ~ ~ I I -  
Inent 01' 8 hundlr*~ steel cirrrings conjisration therclc+(Poru 
1 9 Audit Report-Chi/- Re wniw Retripls 1967)-- lnstructiorrs 
regardirtg. 

sir, 
I am directid to enclose herewith a copy of para t +54 and 1.55 of thc 

report of the Public Accounts Commitkc (24th Repon 4th Lok Sabha). 
It may please hc as certained how thc file was recorded b misfakc aftcr 
disposal of the revision petition. but before dispo~al of the pods.  rcsultilr~ 
in deteriontion of the goods and also payment of' increaxd hond rcnt. 
The Board desire\ thrtt  prccsuiionar!. stcps should hc t a k m  irl~n~cd~aiib 
so that such mistakcs do not rccur. The stcps taken in t b i \  rcpi~rd x:! 
please be rtponcd 1 0  thc Hmrd urgently. 

3. Rewipt of the letter may pleasc bc acknowlcdgtd. 



Copy to all other Collectors of Customs and Central Excise for a report 
on pnra 2 above. 

s4- 
Uvder Secretary. --". . _ . _  .- ..-.- _ _.._- ___ ___ ___.-_" --_- ---- - -  

Copy of para. I ~ 5 4  and I .  55 of the report ol'the P.A.C. (24th Report 
4th Lok Sabha). 

1.54. In another case. q h t  bundlr. of $tee! ~hcc t  cuttlnps \tored 
in the open dump dur~ng 1961-1964 detrr~oratcd In ialuc due to 
cxpsurc and the good% \+ere sold on 29-3-1965. as the case file Nau 
recorded by mistake in March, 1962. A\ against the sate prweedu 
of Rs. 2,750. the bond rent claimcd hy the Madras Port Trust sac 
Us. 7,720. 

1.55. 'The Comm~ttcc rcgrct to o b s m c  thai rt4trc \{as a dclaj of thrcc 
years in tilt disposal of t h ~ '  goods duc to negli~cncc of the  C u w m s  H o u x  
in recording the filc h j  mi\taL.c aftcr dispc\;&l of the rs\i\inn petition. Thk 
delay rcsultcd in dctrrioration ol' the pondr ;81:d ; I I W  piqn~crf c f  incrczsd 
hond rcnt. 

Rccommendat ion 

The Con~mittcc find th:~t in thrcc of thc I'ciur ~ 3 ~ 5  mentioned ahow. 
the bond rcnt of thc Madras Port Trust prtmisc\. uhich e m c d c d  thc SIC 
proceeds of rhc goods, was :~voidi~hls. Durinp thc >cars 19@hl and 1965- 
66 si~eahic hond rent charprs U C I C  paid tt! 11;c klad~;rs Custcm 
Hause. 

Thc Cornmittce \uppest rha!. In the light (4' c\priancc gaincd in 
the working of the Apm~iicnt  t x t ~ e c n  thc Port Trust and the Madras 
Custom House, n suitablc prtrccdurc should be evoivtd expcditioudy 
to dispose of confisca~rd gads tcr oh\intc payment of heavy bond 
rent. 

Action taken 

A su~tahtr proccdurc I>;\\ :\Ire,~ti~ htcn c\,d\cd h! t i t <  t I n r l R ~ ~  Cus- 
lo111 tioi~sc i t !  c n w c  C \ ~ C ~ I I I ~ W \  ( 1 1 ~ p . 1 I  (1) s,mti*c.ttd gt>c*tl\ ~ i t h  
3 t'ictr to n !d inp  piiymcnt ol l i ~ r p ~  : t ~ i \ o t ~ ~ i h  ((I' rtant t o  t lw !fi?~!~:i\ 
Port Trust. A copy ofthc ('ustcw Houw Stt~~\din? Oriltr Yo. 125 65. 
N W C ~  in t h ~ \  hchi~ll', I *  cncloscd fvr :~..1t!\ r c f k r ~ ~ r ~ i .  ftlpp.i!c!~\- 
11). 

The Camrnit[rr h o p  t l i n i  tlxac outs::ir:dil:$ bills of tlic Pert Trust fcjr 
Bond rent will bc scttlcd early. 

[S. No. I b (Purf~ 1 ~ 7 4 )  t! l '  A p p r d i . ~  V I t q '  rl:t 24th Rtprrr P.A.C. 
4th I.& Suhh~t]. 



The observations of tlic 
of the concerned Collector 
Cus. VI.(VI), (nnnexure). 

Committee's havc been brought to the notice 
of Ci~stoms, Madras, in letter F. No, 38,24166- 

[D~partnv~it  of Rcwnuc urrd 111srrrnncr .Yo. 18!24/68-C1ts. Ifl(rd) dated 
l I-10-681. 

CtS'IK4L BOARD OF PSClSL ;\SU CL SSOMS 
;\'w Dclhi. t/rr 13th .411grrsf, 1968. 

From 
Thc L'nder Seci.ct:~r!. 
Central Board of I'\cisrr ~I I I J  ('ti?toni\. 

To 
The Collector of Cuciorns. biadrns. 

Sir, 

Extract taken from thc Public Accclun~\ C'o~nmittcs ( l ( W 7 4 4 t  24th 
Report (Fourth Lok Sabha I. 

1.74. The Committee hop that tttcr cw\~;~nJ~np brl1.r of Ihr  PI^ 
trust for Bond rent will be settled citrl). 

------- . . -* "-. ," 



The security arrangements for garding seized as well as oonfmcat- 
ed goods are being reviewed in consultation with the C.B.I. and State 
Police authorities. 

(Departmenl 01 Rcwrrre and Insurance 0 . M .  No. 7130168-Coord, dared 
28-10-68). 

The Commitkc arc perturbed to note that vital parts of valuublc goods 
like refrigerators and tr;lnsistors arc pilfered, thus making their disposal 
dificult. Thc Commitkc dcsirc the1 GovErnrncnt should take suitable 
remedial measure to prcvmt such pilrcragc so that these valuable goods 
which havc a ready market can bc dispscd of expditiously to fetch 
thc maximum prim. 
[S. No. 21, (Para 1 -105) of Appcrtrlis X I  ' of tltc 24tl1 Report 01 rhe P A C .  

(Fourth Lok Sahhe)] . 

With reference to thc Committre'b obscna~ions conta~ncd in this 
para, suitable instructions have bccn issucd to all Collectors of Custom!, 
and Central Excisc vi& hlinistry'6 lctttr F. KO. 14 7 6bL.C.1. datcd 
2-5-1968 (nnnexurc). 

From 
Thc 

To 
All 

1JnJr.r Secretary to thc Gvvt. of India. 

Collrctnn of Customs. 
All Collcaors of Ccntnl Excisc. 
Deputy Colii-ctor of Ci.ntrd Excisc, 
Amritsur:'J~ipur,'Siliguri,TiruchinpilIi ' 
Ahmcd:lbod, Guntur, Blrub;rncswnr. 
Assistatit CoIIcctor of Customs. 
Vhkhapatnam(Kandir. 



SUBJECT : Disptnal of cqfiscaletf g o d  --Los.tr:~ of goods in Custonr 
Houses-Paras 1 -104 and I . I  OS ry' P A C  (1967-68) 24th 
Report-Ac(rommmddrion of rhr PAC.--Action on. 

I am directed to invite a refercncc to )our communication in re Jy S to this Ministry's letter No. 30/91/66-L.C.I. (Pt. VII) dnrcd the 1 tlr 
January, 1967 (addressed to  Collectors only). on ~ h c  abovc subjcct, and to 
forward herewith an extract of paras l * l W  and 1.105 of P A C .  (1967-6R) 
24th Report (Fourth Lok Sahha). 

2. It is requested tbat apagt from reviewing the security amngcnicnts 
for guarding seized as well as confiscated goods in consultation with thc 
local police and making suitable arranpmmts, special steps may dzo 
be taken to ensure that vital parts of vnluable seized and confiscnrcd g o d %  
like cars. refriperntors and transistors are not nhsrractcd or spirited aw! 
while the goods remain in the custody of the Dcpnrtnxnt. Whercvcr an\ 
caw of theft or pilferage is noticed. disciplinary action against those who 
are responsiblc for safe custody of the goods slrould hc considcrcd. 

3. The receipt of the letter may plcasc be acknc.\~lccigcd ;trd ;~cticn 
taken for improving security armngcmcnts rcprrtcd nct later ~ h n n  lOth 
September. 1968. 

Copy forwarded to - 
I. D.I. (Customs and Central Excise), D.R.I. 
2. OSD (Bullctin),'OSD (Manual). 
3. All Sections in the Cu~tomsiLand Cus~or~i~  

Gntral Excise Wings including Tech.-C'clclrd. 
4. All Under Secretaries in thc Customs,'l.ariil 

Customs,'Ccntral Excise wings includinp '~1ch-C'c.ivd. 
5. P.S. to Chairman (E. & C.). 
6. P.S. to NtCus.) M (CX-KI. 
7. PA. 1 0  DS (LC). 

( F l i t  RTH LOK SABHA) 
I 104. The Commitlet arc unhappy 10 note t b t  thcrc have txcn t k f i a  

of confimtcd goods from the Cus~oms HOUW. The Committee would 



like the Customs H o w  to rcview their security asrangemcats in 
cmsultation with the Centnl Bureau of Investigation and the State 
Police Authorities so as to ensure that such thefts do not recur. 

1.105. The Committee are perturded to note that viral pads of valu- 
able goods like refrigerators and transistors are pilfered. Thus makine, 
thcir disposal difficult. The Committee desire that Govcrnment should 
takc suitable tcmcdial measures to prcvcnt such pilfeta so that these 
valuabie goods which heve a ready miirkct can be dispose ofcxpcditiously 
to fctch the maximum price. 

r 

'I'he Committee h o p  that Govcrnment will takc d1.c note of thr Judg- 
mcnt of the Suprcmc Court and issue suitablc Icstru~~ions in the 
matter. 

IS. No. 22. (Puro I - l l I )  y t  Appendix ,!'I ' oj 24th Rcpnrt qJ' thc Y .A C'. 
(4 th  I d  SuhhaM. 

Action tdito 
I+ ~ t h  refenncc to thc Supremr. Court's jcdpmcnt in Sute of Gujant 

rs. hlemon hlohd. Haji Hussain of Jur~agsdh, suitahlc instruaions hwe 
bcyn issued to all Collectors of Ccntwl Excise and Cwnms h), !hc Ccn- 
tml Hoard of Excise and Customs in letter No. 31) 43 WL.C'.'t. dn!d thc 
15th April, 1968. iI copy of which is enclosed (nnncxurc). 

(0tywrntmr cf Revcnuc ant! fnstrrance O.M. 1Vo. 7 30,68-Ciwrd. dl.. 
8-7-68). 

A N N E X C R E  
F. NO. U)i43,'64-L.C.1. 
GOk'ERNMEhT OS' WDIA 

CENTRAL BOARD OF EXCISE 6r CCSTOhlS 
,Vtw Dclhi. thc 15th April. 1968. 

Frr)n~ 
Thc Under Sccrctary. 
Ccntral BtwJ of Excisr and Customs. 

Sir. 
I am directed to ~nvitc ;I rcfcnncc 10 thc instructions, conlained in &h?rd'> 

Icwr No, lw39.58-L.C.ll dated 29-7-IPZS and It) sa) that in a m n t  



case of State of Gujarrrt vs, Memon Mohd. Haji Hussain of Junagadh, the 
Supmnc Court in dismissing the appeal ruled that the State Government 
had either to return the vehicles in the same condition in which they were 
seized or in the alternative to pay their value. In the course of their judg- 
ment, their Lordships laid down certain dicta, the gist of which i s  as 
rouows :- 

The order of confiscation issued by the Customs Officer is not final 
as it is subject to appeallrevision and if so decided therein, thc 
property has to bc returned to the owner. Thc propcrty thus 
hcing liable to be returned thcrc is not only a sbtutory obliga- 
tion to return but until the order of confiscation becomes final 
there is an implied ahliption to prcservc thc propcrty intact 
and for that purpose to take such care of it as a reasonable pcr- 
son in like circumstunces will. There king thus a legal ob11- 
gation to preserve the property in tact and to enable thc 
Gokt to return it in the same condition in which i t  was seized. 
the position of the Gokt. until the order of confiscation bc- 
came final, would be that of a hnilec. Fvcn if the GOM. cannot 
be said to be in  thc position of a bailec. it is in any case bound 
to return the propcrty by reason of its statutory obligation or 
to pay its valuc if it had disabled itsclf to rcturn it cithcr h) 
its own act or by an act of its agents and servants. 

2. Normally, goods seized or confiscated should not tic disposed of 
until all thc normal processes of r~djudication, appcnl and revision pcti- 
tion have hccn complctcd. H o ~ c ~ c r ,  in the follm ing I )  pcs or cast a the con- 
fiscated golds nla! bc disposed of  ohwr\inp t l i ~  prcwilxd ftmaiitir .~ 
and aftcr due intimnticrn rn thr part! of the d m .  tinw and niannrr 
of sale- 

(i) ~ h e r c  goodr arc likcly to dctcricvatc or prish. 
( i i )  uhcrc thc recurring cost of upkeep i 3  dis.proportionatc1y high 

c ' . ~ .  in  thc caw of animals. 
( i i i)  M here arrangements for storage cannot bc pro\ ldcd c w p t  31 

dicproprtlonately high cost c.g. dangerour pc1d.s. 

3. Where thc goods haw bccn disposed of aftcr confiscation but bc- 
fore thc case 1s dccidcd in appal  or revision p t i o n  owing ro any mia- 
take on thc part of iln) offiar or to avvd drtenontion of the goods or dis- 
proponionatelq h~gh expcnd~turc and thc ccrnfi~xtion order 1s subscqucnrly 
set aside, the party would be entitled to the value of the goods. Thc qurs. 
tion is what wt)uld be the \ d u e  to hc rcfundcd. I f  the Dcpdrlment has 
taken rea~anahlc prccautlons for \tor:Igc of thc goods and prctcntion of' 
detcriontlcm and the sale ha5 bern tonductcd in a manncr so as 10 rcaliw 
the maximum priw. the part\- ~ h o d d  hr. satisfied with the return of thc mls 
price. f h c w r ,  if thcrc IS ;tny dlrputr rach c ~ x  will I~ilre to hc cxi~rnincd 
on its mcrit6. 

4. Tlrc instruclions containrd in thc concluding xntrncc of rhc burdo$ 
Ictlcr F. No. 30:43:64-L.C.I. dated 1-1-1965 arc hcrchg ui1hdr;twn. 

Yours faithfully- 



Copy forwarded to :- 
1, D.I. (C.C.E.) New Delhi/D.R.I., Ncw Delhi. 
2. CX. V/Cus. II/Ad. V/L.C.ll/Tech-Coard. Section. 
3. All other Customs and Central Excise Sections. 
4. P.S. to Chairman (E. & C.). 
5. P.A. to M(CX-K)/M(Cus.). . 
6. P.A. to DS(Cus);DS (LC). 
7. OSD, Mannuel/Bullctin. 

Sd,'. 
Undcr Set ntary, 

Cenrrul Bortrtl of E.rc.k & Cuslorns. 

Recommendations 
Ttrc (;owmitko note I'ronr the Ministry's reply that \+hen section 2A 

W;IS introduced in thc Indian Tariff Act, therc war no intention to charge 
wuntcrvaiiing duty on articles on which it was not bcing chargcd tilt tbco. 
This intcrprctati~ n of the lcgal provision for thc omnibus, levy of counter- 
vailing duty is open to doubt. Once a statutory provision has becn made 
from a particular date, the Esecutivc instructic ns have no legal basis, what- 
ever othcr considerations might have wcightcd with the Ministry for re- 
sorting to such a course of action. The cxccutive decisions taken on dig- 
errnt diltes in several cclscs to levy the countcruilinp duty and that too 
only when thcy wcrr brought to the noticc of the Govcrnmcnt of India by 
Audit had resulted in thc protisic ns vf the law nct being uniforml~ appli- 
ed in all the cases whrrcwr the levy was attracted. The non, levy of coun- 
tervailing duty till such tirnc as the decisions were taken can cnly k lreatcd 
as the foregoing of rcvenlx. 

IS. l o .  24, (Paru 2 .  I6 1 0.1' .4pptdi.r X I '  of thc 24th Report c,/'rhu P.A.C. 
4th bk Sabha)]. 

This Department \bas 3n.w of the lcgal pwtlon at the tinre of ~ntroduc- 
tion of scction 2A of the Indian Tariff Act, that the Icty uould be appli- 
a b l e  on thc entirr mngc of imported products listed in the Ccntral Excis 
TariK Howrtcr, thc intention of thc Gotcrnmrnr at thc timc ~ 3 s  not 
to levy countcrvaihng dut! on articles on which it was not k ing  chargcd 
till then; in other words the Gtwernmcnt's intcntion then was to maintain 
the status quu in rcpard to th~s  levy. This objcqivc w s  achictcd by mcans 
of exemption notitications, whcrevcr the nccd was foreseen. As it  
difficult to forcxe all the itcrns that would be affeacd. cxccutive instruc- 
tions werc issued to all the formations so as to ensure that thc status qut) 
was maintained. Th~s  background has  also been caphincd in Shri D. P. 
Anand's d.o, No. 20 99 6 C u s .  I ,  dated IO.3-67, addrrssrd to Shrr R. K. 
Khanna. Additional Deputy Comptroller and Auditor Gcncral. C o p h  
of this D. 0. Icrrcr havc already k n  fomrdcd  to the Public Accaua~s 
Committee rldt this Dcporfmcnts' Offict Mcmonndum No. 2Q;l'w. ' I htd the 16th April. 1%. 4 

i: 2. The obscmtions of the Crrmmitttc have, howmltr, been notcd. 
(Ddparmm 4 R e w w  a d  I N ~ A C C  0.M. No. 20iJ%84b..I, &. 

31-74). 



The obsctvations of the Committee have bcm h u @  to the notice 
of all conecrncd. A copy of Ministry of Finance @epartment of Revenue 
and Inaunmce) letter F. No. 14/9/68-L.C.I. dated 276.1968 addressed to 
all CoIkctors of (=ustom/Cnrtral Excise in this regard is cmcloscd. 
(onnurun). 

(Department of Revenue and Insurance OM. No. 7/30/68-Coord,, d l .  
26-8-68). 

A NNEXURE 
F. Na 14/9/68-L.C.1. 
GOVERNMENT OF INDIA 

MINISTRY OF FlNANCE 
(DEPARTMENT OF RE~ZXZ'E AND ISSURANCE) 

New Dclhi, the 27th Junc, 1966. 

From 
The Undcr Secretary to thc Govt. of India. 

To 
All Collectors of Customs, 
All Collectors of Central Excise. 
Deputy Collector of Central Excise, 

Bubhaneswar. 
Assistant Collector of Customs, 

KandlajWsakbapatnam. 

Sumccr : Audit Report (Civil) ntr Rewnttc Rcrcipts. IY67-E.tct~~~ 
refund 4 Customs dirty allowed hy thc Glstom House- 
Reccunmendationo made by fhc P. A .C. ( 1967-68) 24th 
Report. 

Sir, 
1 directed to say that a case has come to the nolicc of this Mini,try 

where tbe Ap-r who pawd the refund order in a cast of refund 1,. 
as a result of order-in-appeal, made a mistake in calculation uhich re- 

\ in refund of an excess amount of Rs. 10,000 and this c m r  wa, ;hw 'k 
not n& by the Audit clerk of the Internal Audit. The P . M .  (1%7&.(o 
in their 24th Report (Civil) on R~WUIJC Receipts, 1 %7, ha\ s crbscrvcd tlr;lt 

to an error, an excess refund of Rs. 10,000,'- was paid 111 lhis anJ 
that the error remained undetected by the Intcrnal AuJil hpl r tmnt ,  

pmudited the refund. The Committee dcsirc that such miflPLc boufd 
~~o t  ~aur. A copy of Paras 2-18 to 2.20 of the Twenty-fourlb P.A.c. 
report is tn~losad. 



idam. It may be impnwd upon all ofeerm concerned that care should 
taka to ensure that such cases do not fccpf in future. ParticPLir care 

should be taken when reftnds of comparatively big amounts a n  
sanctioned. 

Yours faithfully, 
w- 

Under Secretary to !he Govt. of India. 
Copy forwarded to D.I. (CCE)/D.R.I. 

P. S. to Chairman (E, & C). 
P.A. to M (Cus.)/M(CX-K). 

Sd/- 
Lrnder Secretary to the GOPI. of India. 

PUBLIC ACCOUNTS COMMITTEE 
(1967.68) 

WESTY-FOURTH REPORT 
(FoVRTH h~ SABIIA) 

Excess Rt$mnd of Cmtorns Duty-Para 14, page 20. 
2.18. A sum of Rs. 64,649.90 was rcalixd as duty by a C U R O ~  H o w  

on aconsignment of "Component parts of Petroleum Dispensing and Meter- 
ing Pumps" and 'Electric Motors' imported in April, 1963. It was decided 
an an appeal filed by thc party that the consignment should be rezlsscsud 
to duty on r d u c d  \due. The total duty pqablc according to the reduc.d 
ialuc came to R\. 58,656.31 but was moncously worked out by the Custon 
Housc us Ks. JK,656-31 and a sum of Rs. 15.993 a 5 9  rcfunded in lu!:. 
19bS 1n4tcd of rhc correct sun1 of Rs. 5.993 ~59. The cxccss refund of RI. 
10.000,- had al,o c,c;rpd tho noticc of the lntornal Audit of the Custom 
House. Thr Cumm tIou\c h.i\ \incc rwoscrcd the sum of Rs. 10.OW 
from thc pm!. 

2 -19. I n  ,I nocr. furlli\hcd to thc Committcc. the Dcptrtmcnt of Rt. 
Icnuc, m ~ d  t h ~ t  thc rcfund in ihi* case HJI, prc-audit4 by the Interi:.iI 
A d 1 1  Dcpartmsn~. Thcir fdilurr ro dcrrrt the error H a s  due to in3dtc.r- 
rcncc, Thc M1ni.1 r! :ITS atisficd that thcrc ;1rc no ntalafides ip the grant ,.f 
c'tCr'\\ rdnnd. 

2.20. The Comm~ticc rcprct tha~  d i~c  to all aror .  an ctcr.cs refi~rd 
of Rs. 10.000 wds p i d  in this CJLC. What I \  worw, thc error nas not detr;.t- 
d hy thc Intcrnul .Audit I l c p n r t ~ ~ n ~  who prc-audited thc rcfund. The 
Cammittcc now t b t  the amount of Rs. 10.000 has s ine  h e n  r c e t ~ ~ e r ~ d .  
Thc Committcc wvir that w h  mis ta l  should not recur. 

Thc Cornmittrc note t h ~ .  out of cxcm pqmcn[s ofmertimc f e a s n ~ o u q -  
ing to Rc. 40.381. ;I \urn of Rs. 26.472 has ken rwnwred and  he hlancc 
is hein6 rcvo\crd in instalmcnts. 

[S. No. 27. (Ptrrrr 2.25) irf' r(ppndix X I '  01' 2kh Rt*porr of fht P.A.C. 
(4th I . d  ,\irhhri)l. 



Action t*n 
Out of the ewers pnjments of overtime fccs cmounting to ks. 40.381 

in thc Bornha? Cus~oms Housc. 8 sum of Rs. 33.452 hus ken rao~crcd 
upta 1st August. 1968 and tile htll;~rrcc is  k i n g  rcco~crcd in instalmcnts. 

(Depcrrrrt~twr of Rc~wrrc~  cmtl 11urrrurtr.e 0.M. .Yo. I0 26166-Ad. I . dl. 
4- 10-68 ). 

Rccommendat ion 



the non-receipt of the Board's lcttcr dated the 26th August, 1963 mentioned 
above. In this connection the P A C .  had observed as follows :- 

"The Committec fail to understand how the Board's orders da td  
thc 26th Augu\t, 1963. were not rcceived by the Col le~tor~ of 
Customs: Bomh;~y. They dcvire that an enquiry may be made 
into the rcclrons for non-receipt of these orders by the Collectw 
;tnd rcmcdinl mearurcs t;lkcn lo cnsurc that important ordcn 
issi~cd hy the Board arc promptly trantmitted and recci\rd 
hy thc Collcctc)ratc~." 

TIIC ('crmnr~ttcc \\1;1 like (iotcrnrncnt ro c\;mltic thc ;ih?\c iugscujtiof!s 
01' :\uritt for c.~rI\ inrj11cmcnt;lticw in ~ f i i c r  I(> clintin;~tc the shoncomirp 
1~1ic'*1 in rhc r\t\rina procdurc u hich m;dc the d c f ~ l ~ l t i ~ n  posiiblc in t ! :e  
vficnt cw 

I,%. h. .I0 A I I I ~  .I I l Por(t 2. .; I ,im/ 2 ,  39) 01 . . f p p m / ~ . ~  S 1' oj 24th Reprr 
/'.A, (', (&/I 1.d % / h  I]. 

Action taken 
The wg$~\tioir 1\1'1Itc RC\CI\UC A i d i ~  rcfCrl.'YI I~I in p r a  2.38; ofthc Pub 

lit Awotmtr Cmmrrtcc ha, hcrn ; r ~ ~ c . p l d  h! I hr Gotcrnmcnt of India 



and suitable instnrdons have been issued to all Custom Houses to introduct 
additiqnal rwnedinl. mbasur~ as recommended by the Public ~ c C O U ~ ~ R  
Commtta vldc M~rustry of Finance (Department of Revenue and Ingurance) 
ktcr F. No. 55143167-Cus. IV, dated the 1st August 1968-Annmre 
'A'. 

(Dcpartmor! qf Revmte atd Insurantr O.M. No. 7/30/68-Co(,rJ.. dl. 
3-9-68). 

ANNEXURE 

GOVERNMEKT OF I,*PIA 

MINISTRY OF FINANCE 

From 
The Under Secretary to thc Government of India. 

To 
All Collccton of Custom$. 

Sir. 
I am directed to enclose an cxtract from the 24th Report (67-6111 of 

the Public Accounts Committee on Audit Repon (Civil) on Rcwnuc Receipts. 
I%7 wherefrom it would bc seen that the Committee In para 2 -38 hiits 
made a reference to the additional remdial measure suggmrcd b) ~ h c  
Rk\'caw Audit for adoption in the Custom Houas. Thc. Commiltss 
hare desired that the suggestion of thc Audit may hc implcmcntcd in ordc~ 
to eliminate the short-comings noticed in the cxisting prtccdurcs for coll~*.- 
tion, custody and credit into the trci~sur! of bagytgc duty and uitrc. 
home charges. 

2. The matter has been cxamincd b~ this Minirtr) and i t  hs bwrr 
dc;idJ that Custom House should intrducc suitable r c d i a l  rnc;tsurp 
as r~xommcndcd in para 2.38 of thc Public Accounla Committee 
R m .  

3. A rcport on the irnpcmenul action taken on the rccommendrtion 
with copis of orders isbual prescribing the proccduro to bc followed for 
giving dcc t  to tk r~commcndauons nu! hc sent to I ~ C  h a r d  within 0% 
month. 



4. The receipt of these insfructions may please be acknowledged. 

Yours faithfully, 
Sd/. 

Under Secretary to the Gowrrnmnr of India. 
Copy forwarded to the Directorate of Inspection, Customs and Centrr 1 

Excise, New Delhi for informitlion. 
sdi- 

Under Secretory to the G o v e m e ~ r  of Iadio. 

The Committee regret to note that in this case, due to lack of  Coordi- 
nation with the State Government, a loss of about Rs. 53.000 in revenue 
was suffered on the sale of 29,694 Ibs. of seized skimmed Milk Pcwder 
at the control price even after the cancellation of the control order. The 
Committee desire that the Board should examine whether there is any defect 
in   he procedure repardine the rcccipl of copies of such orders frcm the 
State Gamnmcnt and their circulation to the various c&rs concerned 10 
avoid the recurrence of such cam. 

[S. No. 3 1 (Para 2 e 4 . c )  of Appcndis X Y  of ntmry-jovrth Report of PAC. 
(4th Lok Sabha)]. 

The procedure repardmp the receipt of orders frcm thc State Govern- 
ment has bcen examined and Collectorc of Customs and Central Excise 
hnw heen asked that before an) confiscated gocds ripe for disposal are 
*old at control pricc. i t  should invariably he ascertained from the concern- 
cd State Chrrnmcnt authorities whether the price control of such g d s  

s~ill i n  force and if so. what is the latest controlled price. A copy at 
lrrttcr F. No. 14/10/68-L.C.I. dated the 27th May, 1968 addressed to a11 
Collectors by this Ministry is enclosed (annexuie). 

(l)qparmrenr t?f R~vt*nccc and lns~nuncc O.M. KO. 7/3/68-Caord. dt. 
IO-l@68). 

Ah'h'EXUW 
F. No. 14/10/6&L.C.t. 

-ENT OE I ~ D M  

MMfSraY OF FINANCE 

Fram 
The Under Secretary to the Govl. of India. 



To 
All Coliectors of Customs. 
All Collectors of Central Excise. 
The Deputy Colleaor of Ccntral Excise, 
AmritsclriJaipur/Sili~ri~Tiruchirap~lli~Ahmcdabi~d/Bhubncsl~war. 

The Assistant Collector of Customs. 
Visakhnptnnm/Kandl;~. 

S u e f ~ c ~  : P.A.C.-Pnro 2-44 of rhe P.A.C. (1967.68) (24th R~pnrr)-- 
Disposal o j  Skimteii Milk Piwdcr. 

Sir, 
In conrinuation of this Miuistiy's Icttcr F. No. 14,6,66-L.C.I. datcd 

17-6-67 (copy encroscd for ready rcfcrcncc). 1 am d~rccted to enclox un 
extract of p r a  2-44 of the P.A.C. 1967-68 (24th Report). on the abovc 
subject Irnd 10 say that before an> confisci~tcd goods r i p  for d i spwl  arc 
sold at control price. it  should i~lvi~riahly be asccrtaincd from the concern- 
ed S t m  Governmcnt authorities t\hcther thc price control of w ~ h  g d a  
is still in force and i f  so, what is the Im\t controlled price. Thcsc ins- 
tructions ma! pleasc hc brought 10 thc notlcc o S  ell conccr~wd cficen I r r  
your Cubtom Houcc Codectoratc. 

Copy with a copy of lettcr No. 1416'66-L.C.1. tl:~tcd 17-6-67 for- 
warded to :- 

I. D.T. (Cus. and Cr.ntr;ll Excix),'D.R.l. 
2. Thc OSD (Bulletin),OSD(h4anuul). 
3. All Sections in the C u s t o ~ L m d  Customs~Crncr;~l 1 . n c . i ~  Wiilgs 

including Tech. Co-ordination. 
4. All Under Secretarics i n  the Cust~ms'L:~nd Cttsrorn~ :lnJ C~ntrirl 

Excise Wing including Tech. Co-ordination. 
5 .  P.S. to Chairman (E. & C.). 
6. P.A. to M (Cus.)lM (CX-K)/DS(LC). 

Sil - 
tinder Serrerary lo I 11il 60 W/I??IL'IJI I ! /  Ittcliu. 

Copy of lettcr F. No. 14!6/66-L.C.1, datcd 17-6-1967 from thc Minis~ry 
of Finance (Drpartmcnt of Rcvcnuc and Insuroncc) to All Callcctors r l l '  

Cuatomr and Ccntral Excix. 

SUMKT : A d i t  para No. 18 o j  fhc AtrJir Reporr (CiviT) on Rcvenrrr 
Rereiprs, 1967-Diwo.rrrl rf Skimmed Milk Ponader. 

I am directed to say that i n  the Audit Rcpr t  (Civil) on Rcvcnuc Re- 
ceipts, 1967, i t  has b m  pointed out t h a ~  i n  a Cenlral Excix Colkc~wrrr. 
uized skimmcd milk powder was sold by privatc negotiation bctwccn 22-10.64 



and 9-12-64 at the controllcd prie  of 0.72 p . per Ib. fixed by the Stale 
Government for the pcriod 26-2-1959 to 25-9-1964. Although the s k i m -  
cd milk powder was decontrolled with effect from 26-W, the same con- 
linucd to be sold at the controlled price by the Collectofale, when they 
wm not bound to sell a1 the controlled nte. From February, 65. On- 
wards, bkimmed milk powder uus, however, told at the competitive markct 
price and the rtvernpc price reulised was RF. 2.50 per Ib. Thus the sale 
OI'tllc skimmcd powder n t  thc controlled price of 72 paise per lb. wlm it 
WiIS no longcr iipplicahlc rc~~!l:cJ il l  a considerahlc loss of revenue r c j  the 
Government . Had the Collector t:!ken ;t timely note of the decontrol cl:.dcr 
arid verified the prevailine markt riitc. thici loss cocld have brcn avp'ded. 
This ~Iiow\ t h i ~ t  there was no propcr liaison hctwcen the cfficials of t l ~  
Slate Government ;ind thwc of ~ h c  local Central Exciv Collectorate. Sincc 
thcre me) he c iws whcrc other ilcms might havc k c  n controlled in tllc first 
inctancc and thcn dccontrollcd hy the Stitte Govcrnmcnt, i t  is requested that 
;he ofice-inchqc of the disposal of conficc:ttcd pods should be directed 
10 be careful iind \hould keep ;I close li:~iwn with the State Governmclll 
ottlcials in the matter, kforc such goodc ale cfispnud of. TI may be added 
that the order\ rcprdinp control ;~ntl decon~rnl arc ordinaril) puhlishsd i n  
rhe local G:~zctrc puhli6hcd hy thc State Govt. 

E.~trcr~r (!I Pnru 2 -44 14 Public ,Icc.n~tnrs Cramlittee (1 967-68) 
T~rr~rr.r-Ftw~lr Reprt (Fo~rrth Lnlc Suhho) 

2.44. rhc Contn~~ttcr. rcpct to IIOIC 1I1;it i n  t h  caw, due to lad. r ) f  
ct~-ordin.~lion \ \ i t l t  ~ h c  S I ; , I ~  Govcrnmenl :( 1 t w  of a b u t  Rs. 53,0011 i n  
rcI.Cnllr' \\;I$ 5ulfurctl 011 I hc wlc ai29.694 Ihs. or'wirrd hkimmcd milk potidcr 
;)I Ihc cr~nlrol pricc c v C n  ;~flcr I hc c;rnccll.irinn ol' I hc Control Ordcr. Thc 
<;omrnilccc dc*irc thilt the &wrd rhould cwmine ul~ether there is nnp Jc- 

in I ~ c  p roccd~r~~  rcgiirdlnp. rhs rrceipr I r'itrprc\ ($such orJcrs ircm t h  
State G w r n n r ~ i t  ;IIIJ thcir circuI;ilion ro rlw t a r i w s  officcn concerned r t l  

avoid t l ~ c  rccur1cnc.c of' \ ~ ~ c h  W C 4 .  

The C t w i r t ~ t ~ ~ t ~  no~c 111;it t11c c r r m ~ c t ~ i ~ ~  . t w ~ n c n t  of iw!c\ arisivg 
from twist or thrcad manufiicti~rcs at the conccssional r a w  applicsbk to 
yarn instead of iit the higher standard rajcs appliablc to 'thrcad or twist' 
resullcd in undrr ;rswssmcnr o f d u ~ y  amounting to Rs. 32,510 out of whih  a 
demand amounting to Rs. 16.967 h d  to hr. withdrawn as a result of being 
I imc-bard. 

Covcrnmcnl should lix rc,ponsibility for this loss and takc rcmsdi;lI 
mansurcs to obviw the rccumnw of such instanas of crroncous ;LSW 
m n t  and detect errors in tim, for ~alisation of aman. 

( S f .  .Qua 40 t m d  4 1 (Para Nos. 3 -33 mi 3 -36) I$ Appetdi.~ .\'Y (,/ 24th 
Report of P. A. C. 4th Lnk Subho) 

Action ha3 a1rc:tdy hern initiated to l i ~  responsibility. 

Rcwding wmcdial rncnsurcs. a ohrcnce is invited to thc instructions 
that wen: issued to thc Collectors of Central Excise ia DbCCmkr, 196.4. 
ktcntion of thc Colk~tors has been dmwn to those instructions again. 

(Deptr. oj Rrwmr d 1n.wa11re D. 0. .Yo. 1/14!6%C.Y11, dared 7 -1-69) 



The Committee take a serious view of the Collector allowing a rofund 
of duty mounting to Rs. 8,81,783 in this case in contravention of the e n -  
tral Excise Rules without making a reference to the Board. The Commtttee 
desire +t the Board should examine this matter in all its aspects and take 
approprtate measures to ensure that such instances do not recur. 

[Sr. No. 48 (Para 3 -37) of Appendix XY qf 24th R~pnrt--4th Lok 
Sabb].  

Action taken 

The Ministry of Law have been consulteJ. They havc cxprcss$ the 
view that rule 11 of the Central Excise Rules. 1944 will not bc appllcabk 
for the purpose of the refund of duty in the case under consideration. Whether 
of not, however, the said rule could be held to be applicable in the special 
Cwcumtances of the case it was admitted by the Finance Secretary during 
the course of his evidence before the Committee that the C.ollstor should 
not have acted on his own and that he should hate left the ma tw to be gone 
into at the level of the Government. 

In view of the above admission, i t  has beell felt that thc requirements of 
the case will be met byr- 

( i )  informing the Collector concerned of the ~ i c ~  ti~kcn hy thc 
Finance Secretary, and 

(ii) cautioning other Collectors not to act on their oun in the cascs 
of the abmc type. 

A copy of the comrnunic;ition that has b c e ~ ~  issued in purmnce of tlk 
above, is enclosed for the informalion of the Committee (annewre). 

GOVERNMENT OF IWIA 

MINISTRY OF FINANCE 
(DEPARTMEKT OF REVEHVF. ASD IXSURANCI') 

New Deli~i. the 14th Augu~I. 1961(. 

From 
The Under Secretary to the Government of India. 

To 
The Collcctor of Central Excise, 
West Bcngal, Calcutta (By name). 



Sir, 
Sue~~cr : Public Account Cornmittee (196748) -Twenty-Fourth Report 

(F~urth"Lok Subha) on Audit Report (Civil) on Revenue Re- 
ceipts 1967-Actioti taken on recommen&tions thereof. 

I am directed to refer to the correspondence restmg with your telex 
C. No. V(l6)74-CE/M, dated the 20th January. 1968 regarding para 31(a) 
of the Audit Report (Civil) on Revenue Rcccipts, 1967. and to observe 
that irrespective of the justification of the action taken to revm the assessable 
value in respect of tyra manufactured by Mcssrs. Dunlop Rubber CO. and 
to d u n d  Central Excise duty amounting to Rs. 8.81.7831-, the decision in a 
mutter of that nature should have been left to be taken by the Government 
of India or the Central Board of Excisc and Customs rather than by the Col- 
lector himself. 

The above aspar should be kept in view. if any when a case of similar 
naturc hnppens to arise. in future. 

Yours faithfully. 
Sd,'- 

Under Suc.rcvory lo IIIP Gt~venni~rit of 11:ditr. 
Copy of the nbwc dong uith a copy of Para 31(a) of the Audit Repon 

(Cibil) on Revenue Receipts. 1967, forwarded to all other Collectors of C'cn- 
trill Excisc for thcir informi~tion and guidance. 

Sd '- 
L'rtdcr Swrcwr! lo lire Gorcwrtrrrrrr r r j  ltrdicr. 

The Committee reitcrate the recommcndatton made in p r 3  3 -274 of' 
thcir 44th Report Third Lok S;~hha that in glaring cases of fraud ond largc 
sc:dc evasion. thc prosecution of delinquents is to he preferred to imposing 
pcnalties. as thc forn~cr courw uould be a more effective detcrrer I .  
[S. No. 5 2  (Pam 3 a 9 1 1  of Appennis XV to the 2-ltii Reports o f  the P. A. C. 

4111 Lok Subha.] 
Action taka 

The ohcr\iuion~ of thc Commirtco hnbe k n  brought to thc nottce of 
all Collccton and :dl Coll~u.tors of Custcmq for puidonce rid(- letters Kos. 
36 8 '66-CX-I datcd t hc 12th April. 1966. ilnd l l t h  Janunr!. 1968 (copr- 
mloued). The instructions h n ~ c  again hecn r~.-itcrutd in this Minim\'> 
lcttcr F. No. 36/47 68-CX-I da td  the 26th August. 1968 (.4nnexure). 

(Deptt. of Rcrenrrc (G Insuronre 0. M. No. 7'M&. Coord. tit. 23-10-687 

Cum of Bwrcl's ktrvr F. hb. 36,'8:!&CX-I dated I 1-1-1968, to Aft 
Colktors o/ Custonrs 

SUB:- Public Accounts Committee: 44th Report on Audit Report 
(Civil) on Rcvcnuc Rcccipts 1965-Para 274 of Chptrr  111- 
Fmuds and cvwions. 



1 am directed to  forward hcrewith for your information i~nd guidance (I 
copy of this Ministry's F. No. 3618166-CX-1 dated the 12th April. 1966 
:iddressed to  d l  Collectors and Deputy Collectors of Central Excisc on tllc 
above subject. 

Copr o j  Mit~istry's letter I: No: 36/8/66-CX-I c lmd 12-4-1966. lo All 
Co1lec~tor.t of Central Excise. ~ t r d  All Dv. Collt~~tom of Cf'rrtrd Esrist .  

SUB:-Ptthlic Accounts Conr1nittee44rh Report on Atidil Report 
(Civil) on Rcrenue Receipq 1965-Pm 274 of Chapter Ill- 
Frmds and evasions. 

1 am directed to sity that the Public Accounts C o m m i l ~ ~ e  in tlicir 44111 
Report on Audit Report (Civil) on Revcnuc Rcccipth 1965 while commcntitq 
on "frauds and e\ asions" llave ohscr~ cd as f~dlous :- 

The Board desire that tilt obscniuions nii~dc h> tlic I'uhlic . ~ C L ' O L I I I I S  
Committee should hc Lcpt c!rdull! in  tie^ ~o that irl gli~ring case, of' fraud\ 
and large scale c~iision~. a \acrching and t horougl~ i11\~4tigi1tion M ; I ~  br. ~mdur 
taken to collect the ewntial ciidcncc with ;I \.ic\t lo 1;tunch proswutionr 
against the deliqucnrs 41cc puni\hments mcrcd out h) Cotrrts of law would hc. 
more deterrent than pcnalirics imposed through dc.p:mnrcntal idjidicution. 

Thc Collcctors of Central t \ c~sc ,  
All Dy. Collccrorc ol'Ccntr.11 E\ci,c. 
All Collcctors of Cu\tom+. 

Sir. 



1 urn directed to refcr to this Ministry's circular letter Misc. 17:66-CX-1, 
F. No. 36/11/66-CX-1 datcd thc 12-446addrcssed to  all Collectors of Central 
Excise und Board's lettcr of evcn number dated the 30th Dcc~mbcr, 1967 
uddrcsscd to all C o l l ~ ~ t o r s  olCustoms on the above subjcct. In this connec- 
tion en extract of Scrial No. 52, p:m 3 -92 of the Public Accounts C m -  
mittcc's Twenty fourrh Rcporl (Fourth Lok Sabhu) is appended. 

2 .  Whilc rcitcrating the inhtrtictio~l\ containd in thc lclter dutcd the 
12-4-66 rcl'crrcd to abo\ c t t ~ c  Got I. d a i r c  that in glaring caws of frzuds and 
liirgc sclllc cvasion. pi o\cxution of dclinqucntb should he prefcrrcd to imposing 
penilltic+ as thc formcr cour\c ~ o u l d  hc i\ morc effc.tiw dctcrrent. 



RECOMMENDAT~ONSIOBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESLRE TO PURSUE IN VIEW OF THE REPLIES OF 

GOVERNMENT 

The Committee find that the Excisc duty fopqone ;rs a result of the issur 
of exemption notification amounted to Rs. 54.04 crorcs in  1963-64, 
Rs, 63.73 crores in 1964-65 and Rs. 62.28 crores in 1965-66. 
With an expanding Excise Tariff. ~ h c  ilrnount thus foregone is 
bound to increase. It is significant thi~t although ii sizeable amount 
of duty leviable undcr the Excisc law is being forgone yeiir after 
year, the p rwn t  system does not pro\.idc for obtaining appr~\~iil  of Parlia- 
ment in thc matter, as there is no pro\ ision in thc Central Excisc Act and 
the Rules made thereunder to lay the ewnprion notifications before Prrrlia- 
ment. In para 3 -142 of their 44th Report (Third Loh Sahha) the Committce 
has desired that the procedure should bc rcctificd bj nuking it  obligator!. 
to lay a copy of each notification bcforc Parli;~mcnt. Thc Committee rcgrct 
to note that the position has not jet been rcctificd by Government. Thr 
Committee hope that as assurej by thc Secretary. Rc\cnuc and Expenditure 
during evidence, pending rhe fin~lisation of a new Ccntrul Excisc Bill, suitablc 
amendments will be made in th: Central Excisc Rules requiring such exenip 
tion notification to be laid beforc Parliament. It \vould also be desirable 
that the exemption  notification^ should he i~ccompanicd by the explanator! 
memoranda giving the rcasons for varying the standard rates of duty. 

[S. No. 32 (para No. 3 a15 of Appendix: XV to Twenty-Fourth Report 
(Fourth Lok Sabha)] 

Action taken 
This Ministry have dccidcd to 13. bcforc the Purliamcnt all cncmption 

notifications issued under Rulc 8(11 of the Ccntral Excisc Rules. 1944. The 
Ministry of Law who wercconsultcd in the matter haw not. howcvcr, favourcd 
any formal amendment to Rule 8(1) in order to f~cilitiltc. laying of copies of 
notifications before the Parliament. A copy of the notcs rccordcd in th;it 
Ministry is appended for refcrcncc. I n  view of their :~dvicc, thc rrdc is not 
being amended. 

2. This Ministry have also acccpted the adkicc of rhc Y.A.C. to place 
hcforc Parliament an explanatory lnc~norandum pi\ ing brief rc:l*ions for 
varying thc standard rate!, of d u ~ .  
(Deptt. of Rcvenue & hsurance 0. M. No. 36 48'68 CXI, dt. 23-1-69), 

ANNEXURE 

Thc question undcr cmidcrition in this file ia uhcthcr Rulc 8 of the 
Central Excise Rules bc amcndd to rcquirc exemption notificsllion i f i d  
under thut Rule by the Governmcn~ to hc placcd hcforc P;irliament alongwilh 

JC, 



an explanatory mcrmorandum giving reasons for varying the excise duty. 
Section 38 of the Central Excise & Salt Act squires that all. rules made and 
notifications issued under that Act shall be pubhshed in the Oliicial G a t e .  
Under the proviso to the said section only rules m d c  shall be laid b e h e  
Parliament. Even if assuming that t h m  is nothmg prohibiting in the Act 
to amend Rule 8 in order to facilitate copies of notifications to be placed 
before Parliament, it looks odd that while the Act only requires ruks to be 
placed bcfore Parliament under the proviso, the rules framed by the 
Government under the delegated power to the Act require notifications also 
to be placed before Parliament. Parliament's intention on this requi-t 
is clear from the language of the section and under that section, notifications 
arc not required to bc placcd bcfore Parliament. 

2. It appears to be the Government's intcntion to place copies of noti- 
fications also before Parliament. As far a5 I am awarc, if Government wants 
to phce copies of notifications before Parliament, thcrc is no objection to do 
so, irrapcctivc of the fact whether there is any statutory requirement 
requiring i t  to hc so placed or not. If thcnfore Government have given 
;issuranccs that they would be so placed, they may do so evcn without amen- 
ding the rule. Similarly. t h q  may also place an explanatory memorandum 
giving reasons for changes in ratcs of duty. After all, ~mendmcnt to the rule 
is only gking expression to the intention of the Gotcmment that notifica- 
tions would be placed before Parliament and Government may act upon such 
;In intcntion by actually placing copies of notifications even without any 
formal amcndmcnt to the rules. 

J.S. i~nd L.A. may also pleasc see. 
Mi- 

Dt2puty Legal Adriser. 
11-6-1968. 

J .  S. and L . J .  (Sh. Mchta) 
Thc only <tatutorq obliglion on Go\rmnunt is to Idy before Parliament 

the rub i r w d  111rde.r thc Central Ewisc and Salt Act, 1944. (sa~ proviso 
ro d o n  38). Thew IS  no such obiigation In r~lpect of notification issued 
under the Act e.g. notitications under Rule 8. Ncwtheless if Government 
dcsire, in ordcr to give ct iw to the assurance given to the P.A.C. to mce 
More P~rliiin~cnt, all notitic;ltions issucvf under Rule X together with cx- 
planator! mcmori~nds . ~ p ~ . n J d  thcrcto. thcrc Ir no ic;.nl prohobition to 
do so. 

w- 
12-6-1 968. 

[Minimy of Finance (Deptt. of Re\. & Ins.) M, La\\ Iy.0. No. 22519/68 
Ad\@), dl. 13-6-1968.] 

The Commi~tw regret to note that in this case mowmcnt ofcloth in bond 
was allowed from onc factory to snothcr in contravention of Rule % ofthe 
Central Excisc Rules. Although the hulk of thc clotlr \\a?; not to undergo 
the ~ ~ O C C S S  of bleachinp at all. it was aHowcd to bc c h r d  in bond to the 
second fnctary. This rcdtcd not onl! In the postponcmcnt of payment of 



duty but also the loss ol' duty (about Rs. 6 a 4 3  iakhs) beausc .of occurrence 
of rags. chindies and fcnt in thc process of machine embroidery in the second 
factory . Even though t hc Board issud orders in July. 1962. to stop 
this practice and Audit also brought this to notice in November. 1962, the 
irregularity continued t i l l  Fchrunrv. 1964. The Committee would like to 
know the action taken apinst the officers rcsponsible for t hc dela! in stop- 
ping this irregular practlcc il11d thc consequent loss of revenue. 

[S-. No. 47 (Para NO. 3 $70) of Appendix XV of 24th Rcport of P.A,C.- 
4th Lok Sabha]. 

Action taken 

f i: officer \vho \V:IS scspon%iblc for con1inu:lncc or t i ic irsepul;il. pfaclicr 
113s rc:ircd from scrticc. :I\ wch. 110 fttrthcr :wion i s  contcnlplattxl in the 
n1itt:;i. 

(Dcptt. of Revcnuc & Insurance D.O. No. I (10 65-CXII. dl.  3.12-681. 

Recommendation 

T i e  Commiltcc arc IIOI sati*tied with thc prru'nt prxtlcc of Ic\ ynp com- 
pour;dd rate> of duty on high );~rn conwning hhrics liLc turkikh t o ~ c l \  
and spindle tape which arc appllc;~hlr. to ordinar! hhrics ~l'corrc\ponding 
vLlrist>.. The loss of Rcvcnue to (.io\ernmcnt during onc !c;~r (19h2-(,!\ 
on Aicount of the It\! ~Cdut !  at the-conipoundcd I.;IIC in rc\pcu.l 01' the 
nfi,rr..~jd karicties nmounld to K\. 7.31.001 - in ~ ~ 1 1  CoIl'i.tor;~tc~. 

Action takcn 

(i) 'rhc concept d compou~rd:.J ti.\) I ,  i ~ l t c ~ d i d  t i r  c ~ ~ , u : c  q11q)ll~,l! ,,f. 
aJ&pjstr;ttiofl and i\ I hu, h ; ~ d  on I ,IH 01' a \  cr;igch. 7 tic I~l~,rnc~ll 

varicticc such a3 \pindlc.-I~PC and lurhi\h T o ~ c l ,  clc. ;lrC 1;rhcn t,lit 
for workinpout a bCp;Il'ilt~ r ak  &!*  rugg~5ld  h> t l ~  PuhI~c ACCO~III~,  Con,. 
mitt= the b a s k  of the cc~mpoundcd Iciy cc:trc\ to he an aserngc. In  ollkr 

worhing OUt 01 ~cP;11'31~' I'ellCc f~ ) r  d i tT~r~n l  \.ariflics of hhriCs bill 
not in conformir! H il h K ~ j l c .  Vh H.' d' the C. ct~~rirl E\cifc\ H i ~ l ~ i  



quatitics of cotton yarn, it wiU also be then necessary to prescribe lower 
rates for the losety woven varieties which consume lesser quantities of cotton 
yarn. If, therefore, there is gain in one type of cases, there will be loss in 
other cases. 

(id) Tho trade has not protntcd against the present systcrn which has + in vogue for several years. They are likely to resent prescription of 
d~ficrent rate of compounded levy on the basis sugg~sted by the Committee 
bcc;idcs making the system complicated without any gain to thc cxcbcqucr. 

2. Having r e g d  to the above factors thc Cio~t .  of India t'cel that sfatrrs 
quo need not be disturbed. 

3. In this connection it might be of rclevmce to add that while fixing 
~ h c  compounded rate of duty in respect of cotton yam the tact that cutain 
type of cotton fabrics such as turkish towels etc. consume largcr 
quaatitics of cotton yarn is also rakcn into account and that special com- 
pounded rates of duty arc prescribed in thc a s e  of tho* types of cotton 
fdbrics only where the normal compounded ram of duty arc not applicable 
since these fabrics arc not suprfine, medium or coanc in whose case only 
t bc pnxribed compounded ra te  arc applicable e g. malimp type and two- 
laycrcd tapestry type fabrics, 

(Dcptt. of Rcmw & Insurana D.O. No. 1/59/65-C XII, dt. 25-1-69) 



K E C O M M E ~ D  \TIONS;OBSERVATIONS REPLIES r WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE A N D  WHICH 

KEQUl RE REITERATION 

Thc Comrni~~cc w n 4 c r  1 1 1 , ~  :I, C ~ C C  111 p o r ~  3rc;1\ is lin~iwd. .l.(iovcrn- 
mcnt should iccp ~ h c  mallcr under c o n \ m t  rc.1 re\\ r~nd c\  011c ;I husinr.\\- 
fikc method f c ~  d~,po.crl of iniportc4 good\ uliir-11 arc li'ft c ~ t h t * ~  ~lnrlnirn~d 
by the partic, or arc conli\ccwI h! tlic Cu\torn\. 

[S. Nos. 1.3. 14 and 15 (Paras 1 . 71  m d  1 .ZJ d t h c  :lpl)~.~iiI~\ SV to the 
24th R c p r t  of :hc P.A.C. (4th I.ok Srthhn)] 

Action taken 

With rcfcrcncc ro C'cmin~~ttce'~ nhccrvatlon\ contn1nt4 111 I t w c  p:lr:i.. 
4 t a b l e i n m w o n ~  h . 1 1 ~  hccn ~ r w c d  to the concrrn~d Collector s of Cu\tnn,\ 
and Central Ewiw rid;* lcltcr KO. 1X?4 68-Cu\. \'I(\'). J ~ t c d  thc X n d  
August, IY6h (.inriewrc). 

[Deptt. of Rc\.cnuc and l n w a n c c  OM. No. 18 21 oh-C u\. VIP), dt .  
1 l-l(F6UJ 

F. No. 18/24/68-CUS. V 1 0 .  
CESTRAL BOARD OF EXCISE & CUSTOhlS 

. V w  Drlhi. lire 22nd .41c~rtst.  1968 
From 

7 % ~  Undcr Sxrctar:. 
Central Bnnrd of Ewiw k Customs. 

To 
All Collu;torc c.ri C u \ ~ c m  ( B j  namc) 
All Collcc~orr of Central Escisc (By name'). 



wareltouses, expcdi~ious disposal of ~djudicatinn pror~edings arid 
business-like mcrhod for disposal of urtclaimed goorls-(Para 19 
Audir Report-Civil-Rc~mirt, Rtwipt.r, 1967)-ln,structims re- 
garding. 

Sir, 
I am dircctcd to  cnclosc herewith n ropy of thc 24th Report (Paras 1 ~ 7 1  

and 1 e72) of thc Public Accounts Committee (1967-68). and to request you 
to takc appropriate rncasurcs for cxpcditious rcmoval of confiscated goods 
from the transit area of Port T r w  ;mi s p d y  finalization of adjudication 
proceafings i ts  rccommcndcd hy thc' Cnmmittct. The cviating arrange- 
mcnts may be rcvicwcd so as to asccr~;~in in  particular thc n d  for additional 
storage space, the measurcs ncccssiiry to  protect g o d s  in transit or awaiting 
removal to regular places of storage or di\posiil at site and t hc p r d u r a l  
rc-arrangements rcquircd for rcvicwirig pcndinp for adjudication, so 
iIr to c~pcditc thc prwcdingc. Thc \tep\ I . I ~  in  thi ,  rcprd may plcasc 
hc rcportcd to thc Board ;\I ;HI earl} cl:tic. In this conricction your 
attention is inti14 1 1 )  Board', iristr\rctin~r\ in Icrtcrs No. 1'.1 23167-Cu\. 
VI, dlttcd 9-7-6&. 1:. No, 8 4 8  '6'-I..C.I. J a~cd  2-  1 1.67 and F.So.  I '21!67-Cu,. 
\'I, d a t d  2-1 1-67. 

'Thc Committrc rGrc1 to ohcrvc that this 1s I! h d  C;M and indiutc, 
ncgIigcncc on thc part of both thc Port Trust ;~uthorities and the Cuuom.~ 
k p a r t m t .  Nonc of the 62 drums of hn\ i  scrap (taluing about 
Ro. 18.000) landd in April, 1954 contained an! scritp at thc time of the dis- 
posal of p d s  in Septcmbr, 1956. After lhc icm of the contcnts of t h m  
drums initially cnmc to the notice ofthc Customs and Port Trust in June 
1953, special steps should have k n  taken to guard against funhcr pilferage 
of b m s  scrap. What i s  wonc, cvcn aficr 26 drums wcrc found empty in 
Scptanbcr. 1940, thc ruthoritics do  not iippcar to have tnkcn my d i a l  
mion: i t  is, therefore, no surprisc that nothing was left in the d r u m  by the 
time of disposal in Septanbcr, 19%. T'hcCommitt~4c understand that thc 
case WPS takm up hy Audit with the Custom5 Houw in 1958. hut no action 
wus tukcn on thc points raised by than till 1'362. The question of hninp 
raponsihiity of rhc uatT for thc lor\ should have hecn ctsminctl at least on 
thc rcccipt of the Audit otrjc~tion. 

Thc Cornmittw d&rr th.11, on tlrc bask of thc r ~ ~ o n l s  \till ; ~ \ i b M r .  the 
Custom Dcpvtmcnt and Port Trust should c\;imlnc thc q u d o n  of thing 
r5pmibility for ncglipcncc and,'or complicit of the \tatTand taLc necessary 
disciplinary action against the prtics found ill f;luIt. 

[Sr. Nor, 17 and Id (Pure Nos. 1.79 and I .:9) of Appcnd~r S V  of the 
24th Report of PAC.  (4th t (A SilbhaIJ 



Action taken 

The observation of the Committce h v c  becn brought to  the notice of 
the Collector of Customs, Bombay. As confiscated goods remaincd in the 
custody of the Port Trust and in this case p~lfcnge took place while the goods 
were in the custody of Port Trust, the Collector has come to the con- 
clusion that it could not be said that the customs had assumed responsibility 
for the safety of this consignriicnt nnd in this casc the customs cannot bc 
held responsible for the pilfcrtlgc. 

2. The mnttcr ib now being refwcd to thc Bombay Port Trust through 
the Ministry of Tnnsport so that they can takc suitable action for fixing 
responsibility on their stafl'. 

(Deptt. of Rcvcnue & Insuruncc O.M. No. ?!23/68-Cus. VI, dl. 10-1-69) 

Action taken 

The action rccomrnended by the Public Accounts Committw relate to 
a case which happened in Bombay Port Trust. Hence action is to be 
taken only in respect of this port. 

As the casc is almost 14 year\ old and a\ the staff record\ for the period 
have been destroyed, it is not pcbsible to fix liability for the loss of the con- 
tents of the drums in reference. One significant fact, howcwr, deserves to 
bt noted. The consignment of scrap rcferred to was landed into shed KO. 
718 Victoria Dock. At the timc. under an agreement executed between Messn. 
British India Steam Navigation Co. Ltd. and the Trustees of the Port o! 
Bombay, the shed and the k r t h  alongside were declared. under thc provisions 
of Docks-by-Law No. 5, a preferential or appropriated berth for vessels of 
Messrs. British India Steam Navigation Co. Ltd., plying on the Bombay1 
Persian Gulf/Bombay run with cargo-em-passengers. One of the terms of 
tk agreement was that thc company concerned will be responsible for all 
cargas landed from and shipped into vessels of the line referred to  at thib 
berth. Accordingly, the Bombay Port Trust did not maintain 3 tally ashore of 
any goods when landed from vessels of the company berthed at this k r th ,  
nor recorded the condition of the goods landed. At all knhs ,  other than at 
preferential or appropriated berths, the Port Trust takes custody of thc 
goods and accordingly not only tallies the goods but makes a note of t k i r  
condition at the time of landing in tmns of Docks-by-Laws 84 and 85. 
One of the terms of the agreement was that the Port Trust would move away 
from the shad impon goods landed from \.cssels of the Company for storagc 
in Uncleared Warehouses. if they were not cleard within the 'frcc days', 
and did remove the consignmcnts In disputes to Frcre Basin. Ncvcrthetcss, 
as they did not originally recciw the goods mto thor  custody on laudi~g,  it 
was not possible far them to stiitc uhethcr or not the drums when Irrdcd 
contained all the contents as manifcstcd. This is an addcd reason why it 
cannot be stilted what part of ~ h c  consignment was lost durine thr p ricd 
the goods lay stored at the prcfci c.ntial berth of Mews. British India S'c r m 
Navigation Co L!d.. and u h r  p d ~ t  was lost while thc goods wcrc storrd at 
Frere Basin, 

(Ministry of Transport 0 .  M. No. 19-~~(78j /68,  dated lIC169) 



Thc Committee find from the statemcnt furnished by the Department 
of Revcnue that thc losscs at various ports since 1955-56 came to R%.1,83,843. 
The Committee note with concern that in spite of Watch and Ward arrange- 
ments at the Ports by the different authorities, 1. e., the Port Trust, the 
Customs Dzpartment and thc State G.~vcrnment, pi l ferag~ should occur. 
Thc Committee fccl thut with clozer coordination between the authorities 
conccrncd i n  the intcrcst of tightening thc sccurity mcasurcs, it should bc 
possible to eliminate thc pilfcragc of  confiwatcd goods while in the custody 
of 'the Port Trusts. 

[Pam 1 ~ 8 5  (S. No. 19) of the Appcndix XV to the 24th Report of the 
P u b k  Accounts Committee (4th Lok Sabha)]. 

Action takea 
The oh,crvation\ m d c  by t l~c  Commlttcc haw bccn notcd :uld su~tilblu 

rndruction\ haw h:cn iscurd to the of icc~t  cnncc~nctl to t;tbc up with the 
Port Truat Author~tic\ r h ~  quc6tiin or u f c  c in t~dy  of thc goods lying in . 
llloir 4icd\ and lo ctnlvc a hui~able prwcdurc to climinat: the pilferagoof 
confi\ciltcd good\ ~ .h i lc  i n  ~ h c  c~~>to t i )  nf  POI^ Trusts. 

In this ccrnncction a copy of t hc htmstry's ordr.r\ F.  No. 3,23168- 
Cuc. VI d i ~ t ~ d  1-8-68 i+ cnclowd (Annexurc). 

(Dcptt. of Rcvcnut: & In~umncc 0. M. No. !,?!,'6P-Cus-V1 (Pt. I) 
dated 1 1 - 10-681 

MINISTRY 0 1 :  FIN.4NCE 



this connection a copy of the 24th Report (Para 1 085) of the Public Accou11ts. 
Committee (1967-68), and to request you to take up fith the Port Trust 
Authorities the question of safe custody of goods lying m their custody snd 
to  evolve a suitable procedure to eliminate the pdferage of confiscated goods 
while in the oustody of Port Trusts. The steps taken in this regard may 
please be reported to thc Ministry at an early date. 

2. Please acknowlcdpe receipt of the letter. 
Yours faithfully, 

MI- 
Under Secretary 

EXTRAC~ TAKEN FROM PUBLIC ACCOUNTS C O ~ L I  (1967-68) 
T w m - F O U R T H  REPORT (FOURTH LOK SABISA) 

1 4 5 .  The Committee find from the statement, furnished by tire Depr- 
ment of Revenue that the losses 31 various ports since 195556 came to 
Rs. 1,83,843. The Committee notc with concerned that in spite of Watch 
and Ward arrangements at the Ports by the different authorities, i.e., the 
Port Trust, the Customs Department and thc Statc Government. pilfernges 
should occur. The Commi~tcc feel that with.closcr coordina~ion h e w e n  
the authorities concerned in thc interest of tightening the security mcasurcs. 
it should be possible to eliminatc the pilferage of contiscated goods whilc 
in the custody of the Port Trusts. 

Recommendations 

In para 3 -7 of their Forty-Sikrh Report the Puhlic Accounts Committee 
pointed out that different officen sometimes giir diflcrcnr in~erprctations 
of the law with the result that citizens ma! bc taxed diffcrcnrly undcr thc 
same statute. The effect will appear as diwnmination bctwmn assessm 
by the executive. The committee emphasix thc h n m  necvf of ensuring that 
under the same statute and at the same timc. people are not cherpcd diffcrcnt 
rates of tax due to different adminisrmtiic interprctarion\ or other failurch. 
The Committee note the steps taken by thc Central Board of Encisc and 
Customs to ensurc uniformit) of adminrstrauon in thc Ict! of duty in din- 
erent collectoratec. The Committec hope that the Ccntral Boi~rd of hciw 
and Customs will keep this matter under conwnt rcv ic~  \o :P, to c n w c  
uniformity in thc b y  of excisc dutic\ 

IS. No. 39 (Pan No. 3 a30) of Appcnd~n Xl'  10 24111 Rcporl of P.AX' 
4th LoL Sabha] 

Besides the step itlrclid) rntimarcd to tllc Publrc Accowltc Comm~ltc~ 
a d  which have been reproduced In parit 3 -29 of the Commirtcc's 24th 
Report. this Ministry have brought to the noticc of all Collcctots of Cemrul 
Excise the Committee's concern over lack of uniformity is the adminitfation 
af tax laws. The Colleclors have been advised t h t  cflec~ive watch rrt all 
+upervisory levels and proprr training of the aasasing officen wmkl go 
long way towild? avoiding ~b cawutivc dlscrimrnution pointed out by & 
Committee in thew 44th and 46th Rcportr (3rd Lok Qbhu J and [hey hgcr 
been directed to  take n c c e w )  action in I he mtlttcr. 



2. Further, with the extension of self-assasment procedure to about sixty 
commodities under excise with effect from the 1st June, 1968, a significant 
chanp has been brought about towards achieving uniformity of assessment 
pracwcs. Under this procedure, every manufacturer is required to  ble a 
cWfication list Ehowing particulars of all excisable goods manufactured by 
him and all other goods manufactured and intended to be cleared by him. 
He is also required to indicate the tariff classification and rate of duty in 
rcspcct of the excisable goods mentioned in the list. This list is smdnised 
and approvcd by the Superintendent of Central Excise. Thereafter, a copy 
of the approved list is sent to the manufacturer and to the Assistant Coik- 
tor of Central Excise (Audit) attached to the Collectorate headquarters. 
The Assist~nt Collector (Audit) would thus receive a copy of the approved 
classificntion lists for all the factories in the Collectoratc. By a cornparathe 
study of the classificiitlon l~sts in rcnptrt of similar g o d s  rcceiird from 
different Supcrintendcnts. tile Assistant Collector (Audit) uould t e  in a 
position to loci~te and initiate action necessary to rectif) urnng and dhcrgtnt 
asscssrncnt practices i n  the Collectoratc. 

3. Thc machanism of thc classification list ;I$ nicntioncd abmc is not 
sufficient to cnsurc uniformity of assessment in rcspcct of similar goods in 
ull the Collcctora~c~ throughout the countr). Thc Stlid Teom on the 
Customs Dcpartmcnt h v e  in thcir Report recommended thal for achieving 
systemtic control o \ t r  assnsmcnrr, for ensuring unifnrnlity and for equip 
ping the Department with uscful dnta, a unit called "Central Exchange for 
Amcssmcnt Dnta" should be set up. This Exchunge is intendcd to t e  the 
\tonhousc of information and cxpenisc in connection u ~ t h  uluation and 
classification of goods, Taking ;lvailablc this informa11c.n and espcrtise to 
ticM formutions. This rccommcndation of thc Stud) Teem has bern 
irccepted hy the Ciovcrnmcnt. The pxsibilit!: of hil\.ing a cocmmcn 
Excbangc for both Custorru, and Ccntral Escisc I)cp;itlmenl i \  undcr canci- 
deraticrn. 

4. It i b  nwmnr} i~lscr to mrntion in jmsing I U O  broad . I ~ ~ I S  uhich hate 
ro bc kept Itr  \tcw whilc considering the eficncy of thc est t rn for ensuring 
t~nifonnit! of wcsmsn t  pr:~cticca, v k  :- 

(2) Any wrong as\c\snicnt pr;icricr ~ h i c h  con1r.c into c\lstmcc as B 
result d q u a s i . j i ~ d l ~ ~ ~ I  cmlcrs parrid in a p ~ t r l  cannot k mrrrctcd 
at p a e n t  us therc lr no power to rcilcw such o r d m  In the ctisting 
Ccnttul Excisrs and blt Act, 1944. This dcticicncy is, howew, 
proposed to be made g o d  In thc n c ~  Ccntr~l  Ewixs Biil which r~ 
in the drafting stagc. 

(DCPII. of Hcicnuc and l a w ~ ~ l r c c  0 hl. XQ 7 !CI t*> ( rwrd JI (r I I 1 



CHAPTER V 

RECOMMENDATIONS/OBSERVA'I~ONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERlM REPLIES a 

rhc  Conlmittcc considcr [hat as the State Trading Corporation hate 
gatherd some c~pcric'ncc in handling auction of importcd a r b ,  thc Board of 
Excise & Custon~r m y  cantrlisc the disposal of confiscated r im through the 
Corpor:ition \o .I> 10 ~ r t  the m:lximum return. Thc disposal of the rcmain- 
ing 1 I5 \chicles \I )rich \ t c r c : ~  i t inp disposal on 3 1st Decemhcr. 1967 bhould 
also be esprJi~cd. 

[S. No. 7 ( P m  I 44) oS.4ppe1ldix XV of 24th Rcport id' PAC 41h Lclh 
5;ihhaI 

Actioa taken 

The quc<rion of Jisp~wti oSconfizcatod cars through STC ha, b s n  tnkcn 
up with thc S.T.C. :uld 11 \ \ i l l  takc some time hc.f~>rc 3 d&ion is rcnchd. 
The Commitw \ \ i l l .  ho~sc.\i.r, hr apprized of thc Jwisinn when 1:lkc.n. 

The Cornn~~ t t~c  tdlr .i m o u s  I ~cw or rhc nll\-appropr~atltlli of Gotern- 
ment money aris~rlg from thc dcf:tlca~ion h) a Custom Housc Clerk. in t h ~ ~  
case. They ~ o u l d  IAc :o knob\ in  due counc the t o ~ l  amount ml\apprw 
priated by the Clcrl, .tnd rhr ;~cr~on talrcn :ir i t  result of the cnqurry into r h ~  
matter. Thc Commlttce al\o dcsrrc that ncTcssarj acilrm hhoukl hc 
taken againr~ oficm of the wpervisor) l c~e l  for their contnhutor> ncglr- 
gence which madc thc defalctrtion pouihlc. 

[St. No. 29 (Para 2 . 3 7 )  of Appcndix XV of 24th Rcpor~ c r l  PAC'  - 4 1 1  
Lok Sabha] 

Action taken 

The Scrutin} of rho ca+h rcgis~crs ;~nd orl~cr relc~i~nt rworrls fur thc crltrrr 
period of Shri.. . .'b poltinp to the 1;1blc at uhich ~ h c  dcfitlc:~t~on murrd  h8h 
&n made.. . .afre+h hy spcc~ll Intcutipting Officer dcpulcd from I)elhj. 
This enquiry rcceals that Shri. . . . . . . . . . . . . . . . Ex.UDC in the hmhaq 
Custom House has dcfalcatcd :t wm of HI. 5.3,.103~7Y)compti~in duty 
amounting to Rs. 46, 542 .H) and Wwchousc ch;rrg(cg ;~mnunting to RI. 
6,761 40. T h ~ s  rr thc full :tmount dcfill~atcd hy Shri.. , . . . . . . . . ,Since 
nn p3rt nf the dcfill~afod ;lm(wnr c,m hc rcrn\cred from Shri. . . . , , . . . , . . . 
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who is living in poverty, it is proposed to write ofT t hc 10%. I t  has bcen 
found that thc defalcation hiis resulted more from fnilurc to follow the prc5- 
cribcd p r d u r c  than from the inadequacy or dcfcct in the proceurc. 
However, suitable mcasurec, have been taken to further strcngthe~l the exatmg 
~r acodurc. 

2. It is proposed to fin responsibility for thc defalcation and to takc disci- 
plinary proceedings against those dirmly responsible a* also against thc 
supervisory ofliccrs whosc contributory nepligcncc made thc defalcation 
pbssiblc. 

[Dcptt. of Rcvcnuc & Insurancc O.M. No. 7i30168-Coord. dt. 3-%a]. 
Further information sought 

"Plasc intin;~tc the outcomc of disciplinar) prcwccdinps in\titutcd again\t 
those dircctI> rc\pon+iblc for dcfalciltion and thc wpcn Isor) officers." 

Apart from Shri MaLh~ja, who has ~ l r c ~ d j  bccn J I ~ I I ~ ~  from wnicc 
for co~nmit~ing thc dcf;llc;ltion. disciplinar! proccdinp h w u  bcun insti- 
tuted by thc Coll~stor of Cumms, Bombq aglrtnst ,in ; d ~ r  clerk. at the 
primary Icscl. :~nd again\t n n  Inspcc'tor of Curtom\ J I  t hc \upervisory IcuA. 
Thcdixiplmr! proccdinp ha\c yct to hc fin.tlld. Thrsc other inspecton 
of cusmw. N ho havc bccn hcld r~?lpc>~~s~blc ,it ~ h c  \t~wr\ lwr! Ir'\cI. In J 
rcport mdr.  by an oflicer ~ h o  carrird out Inw+l lga t l rm  Into JI I  aspects of 
['!IS cnsc r b f '  dr.f:~lc~t~on. J r c  no longsr rn w\icc. 

(Dcpt. o f  Kc~cntrc 6i I n w ; ~ n c c  0 , h l .  \ V  5 5  4.: b'- C r i b - I \ .  JI. 1 7 - 1 X b r  



APPENDIX I 
Staternc~r slrowinp the outstanding Recon~ntcndarions 

- -- -- - -- 

S. Para No. h!inistries/Dep;rr~metits concerned 
No. 

Foreign Trade & SupplylDcpar~mcn~ or Rcvenuc. 
Depart mnent of Rovenuc. 

Do. 
Do. 
110. 
no. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do, 



APPENDS JI 
STANDING ORDBR NO. 12/65 

'S~JNECT:--Procedure for storage and disposal of co@scarrd goods. 
The following revised procedure for the storage and disposal of con& 

catcd goods shall be followed in supersession of [he existing orden on the 
subjcct, so as to ensure that the goods do not remain the Madras Port T r u t  
custody and later on sale proceeds arc found insuficicnt to  pay for the Madras 
Port Trust charges, apart from national loss involved in long storage and 

deterioration of the goods. 

I . Gmxh under Adjudicarion-Intinwri ro por I Trust: 
As soon as it is dcrided to proceed against any goods, the Madras Port 

Trust authorities should be informed in Form No. I by the Principal Ap 
prniscr of t  hc conccrncd Group with an indication that the goods should not 
he dispacd of without the concurrcncc of the Customs authorities. It will 
hc ncccssnry to  consult Asstt. Collector, Appraising hcfore doing to, as 
3 a s c  resulting in warning might not n a d  a formal intimation ofthic type. 
In case no ;mion i, lalien by Wi ly  of adjudication after the Madras Port Trust 
was iidvi5c.d. a sccond intimation should tw sent to them that thcrc is no cauac 
of action ilgainst the goods. 

(Authority : bard ' s  F. No. 4 16'61-Cus. VI d w d  3-5-1961 C.B.R. Buiictin 
T c ~ h .  Cus. Vol. VIIINo. 2 pigs 185-186). 

2. Inlirriu~roti 10 Afudrns Port 7nu1 ttnd Cor~hu t r ~ d  .pods 0ff jrw)iw Rrtnor~il 
of c-orfli.~~ nred goods: 

As won J\ oidcrs arc pawd  b) thc AdjuJwt~ng Oficcr confiscating thc 
goods, ncxxssar) sndorwmcnt will he made hy thc .Asbesing Officer oa  thc 
Bills of Entrj. u hluh ~ 1 1 1  then he hundcd o\cr lo thc ln~porter Custom 
liousc Agent, for pjnrsnt of rcdcnrption finc 3ad dut). Invoice. packing 
\ptxificstions etc., and othcr ctidcncc prcducrd at thc t in~e of sd~udicanon 
or hwr in~ ,  will bc rctainod in thc case file until the fine is paid and Order 
(original) is  draftid, unlas the importcr require the documents for fiing ,in 
appai without p)mcnt of the redemption finc. In such case. copies of 
invoice ctc., should krclaincd in the cabc file. A5 soon 3, thc finc is paid, tkc 
Accounts Dcpartrncnt, 4 ~ 1 1 1  intirnatc ~ h c  Group conccrncd and Suprimcn. 
dent Apprai4ng. Thc a s h  or deposit No. and dare of pqment of lhe fine 
will be n o t d  in nflcncc Rcgirtcrs maintained in thc G r a u p  as uctl a\ in t lv  
Appraising (Main S w i m )  If no intimiltion is r sc i t rd  from the Accnirntr 
Dcpmrnmt within Afwn days of rhc dutc of pasing of thc conbsciltion 
ardcr, ~ h c  conccrncd Group will send nn intimation in Form No. 2 to  (i) thc 
Autt. Traffic Manager (Con~ntcrcial) Madras Port Trusr (ii) Custom HW\C 
lnspstor ( C o n f i a t d  Gmds Officcr. Disposal Unit) anti (iii) A p w l  Unit. 
The datr of issue of thi* intimation \till iilso hc cntcrcd in thc Offence R q i *  
ter of t t ~ c  Group. It dull be the personu1 risponsihiiit! of the Principl 
Ap oiscr to  wrify that in all caw H here Rctiemp~ion finc has no; h ~ n  paid R wit in lir dal>, the intinuuion i, scnr promptll. 
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3. Registcr of G v ~ c n t c d  Goods:- 

The coafisca(ed goods offiwr, in the Disposul Unit under the Custom 
House Inspector, shall maintuin a registcr in the form No.4. Immediately on 
r a i p t  of the intinlation from the Group Principd Appraiser. the C.G.O. 
sh l l  enter columns ( I )  to (6) of thc register and note the Serial number of the 
register in the intinlation form. He will thercitfter ascertain thc location 
of the goods and till up colunin 7 of his register. He shall contact thc Port 
Trust authoriticr and cpsure thnt the goods arc rcrnowd to "W" W a r e h o ~  
within fifteen days unles\ the!. arc cleclred by impor~ers in thc meanwhile. 
Cases of non-complinncc by the Madras Port Trust will reprtcd to  thc 
Asstt. Collwt~r of Customs. Prcvcntiw. The C.G.O. will entcr columns 
9 and 10 of the register immcdiatcly alter the goods arc removed to "W" 
wardiousc. Thc. C.G.O. will thcrcaftcr iirrangc for the removal of the good\ 
to ths Cuion\\ Warehouse in consultation with thc Custodian. Such 
ramo\.iil should be eRcctcd as soon as necessary spacc is available in lhc 
Cubtom Houhe Warehouse and prcfcrably aithin four months of thc datc of 
~onfiscation. It shall bc thc rcspn-ibility of the C.G.O. to cnwre that all 
bteps necesar! arc tahcn to prevent IOU or diimgc ot deterioration in r o -  
pcct of confi~utid goods from thc date of rcvrcipt of intinlation of conliwi~ion 
from the PA. ofthcconccrncd group until the! arc r cmwd to thc Cu\tom\ 
IVarehousc. 

The :\ppcnl Unit shall m;~intain a register. in form So.  5. 0 1 1  rwcipi 
of lhu intimation from Group Principal Appruiw, columns 1 to 6 of thc 
rsgistcr shall be entered. On rcccipt of the appeal from the party tlic Appeal 
Unit shall send an intimation to the Confiscated Good% Otticcr in form No. 
hand entcr columns 7 and 8 of thc regibtcr. A$ soon a5 tlic ;lppc;rl isdccidal, 
the .4ppczl Unit will further scnd an intim:t!ion in form No. 7 and cnlcr 
column 9 of the register. If a Re\ ision Pctition is lilivi h! thc p'lrt!. column\ 
10 and l l will he entered promptl~. 

It shall hc the rcsponbibility of the C.G.O. to rrrnnpc for thc prompt 
disposal of confiscated goods afier wifving that the! itrc r i p  for d~spwil.  
In thc firs1 wcck of every month rhc C.G.O. sh~l l  prcparc mcmor. in Form 
No. 8 for all cascs which in his opinion have bccomc r i p  for disposal m l  
rend thcm to the Deputy Supcrintendent Appc4 Unit and ~ t l c  conccrncul 
Group Principal Appraiser for obtaining a no-objcu.tion ccrtificalc. On 
receipt of thee memx. the Deputy Supdt. Appcal Unit and the Ciroup 
Principal Appraiw, shall, aftcr all ncccsw) vcrificritionk, cortif! tlwt tkre is 
no objection for the disposal of thc goods. If thcrc ore an} g o d  which 
should not be d i s p c d  of, the ume should h: clcarly indicated uith ttricf 
reason,. Thc forms $hould then bc rcturncrl to the C.G.O. within a wcch 
of their receipt. Thc C.G.O. will hcep thcvc form\ i h n g  with the firbi in~i-  
muions of confiaation rcccivcd from thc Group Principrl Apprriscrs, 

6. If any Writ Putitions or Suits are filed in rcrpccl of any u o n f i r a ~ d  
goods, the Legal Appri~iur shall amrtain from the Ciroup concorncd whc- 
lhcr the goods arc undcr derentinn and if so, hc shall inform thc C.G,O. 
Thc C.G.O. shall thcn nirrkc ;l +uitilblc cntrj in  hic rcgis~cr. 



7. When Madras Port Trust Bills are rcccivcd for charges relating to the 
confisccrtod goods, necessary entries will be promptly made in column 16 
and 17 of tho C.G,O's regiatcr. Before recording or destroying any file 
rclilting to confiscated goods, it should be verified from the register of con- 
timed goods maintained by thc C.G.O. that thc goods have bccn dispascd 
of and the Madras Port Trust Bills relating to the good$ have been scttlcd. 

Beforc confiscated goods removtvl t o  tlw Custom Warehouse arc dcli- 
wcd to  thc impl~rtcrs on pawent of Rcdumption fines. the Custodian shall 
verify that thc Post Trust ducs, if any. pay:~hle by thc Importer haw been 
p ~ i d  by him. 

X. Ths Cuuom Housc Inspector inchi~rge of thc Dispoul Unit shall bc 
r~~pc~ns ib l r  to cncurc that thc conti\catcd p)cxis Register, is properly main- 
trlmod by L ~ L '  C.Ci.0. , and thc Standing Odc r  is being obscrscd bj all the 
*&ons. unit\ or officers conccrned, Hc \hall ~uhmit a qui~rtrrly report to 
('ollcctor through A\s~t. Collector. Pru\tntise that all thc provisions of this 
S l~nJ ing  Onlcr arc: being faithfully ohcrlcd. 

9. The Insperor shnll also make ;I pcritdical inspection of the corufimtd 
pmis  lying In *9" H';irchoux and the Stcrl Dump crc.. and tcrify that all 
cclir.f!\catnl gocJ\ In Port Trust prcrnw, arc storcd propcrl} and nccessq 
\ ' c p  arc taken t o  prctcnt ;In! d;rm;~gc. dctcriorarion or low in rc5pcct of 
I h~.sc goid\. 



ORIGINAL Cfor A.T.M.M.P.T.) 
DUPLICATE (for P.A. Sheds) 
TRIPLICATE (for case 014 

FORM NO. 1 (PARA 1.) 
(Intunatinn for Dct~rition o j  Cargo) 

To 
The Asst 1. Traffic M a n a p  , (Comnic~~cial). 
Madras Port Trust. 
Madras. 
You are requested not to dispaw of the undel r nen t io~d  gotrls wit IXUJ: 

\he concurlewe of the undcr!igncd. 
1. Custom House case file No. 
2. Steamer's Name &Date of arrival. 
3. T.G.M. No./ Line No. 
4. Number of packages. 
5. Marks and Nos. of pachpcs. 
6. Discription of goods. 
7. ~ m ~ r f r t r s / ~ u s t n m  House .4?cnls. 

PRINCIPAL APPRAISI .K 
.1pprdsing Group. . . . 

-Copy to :-- 
Principal Appraiser (Shch. )  

FORM NO. 2 (PARA SO. 2) 
ORIGINA (For thc Acsrr. Tr.rfic MAT ,:.I, 

(Ma&;,, I'ort Trust). 
DUPLICATE (for dispowl Unit). 
'IXIPWCATE (For Appeal Unif) 
QUADRUPLICATE (for c:w file). 

To 
Thc Asstt.Tr ?fit Managcr (Cnmmc~ c~al), 

Madras Port Tru51, Madrw. 
This is to i i d v i ~  )ou I ha! thc untlermcnrioncd gocrdr have bccnconfisc.~tcd. 

You arc requectcd lo rimow thew pncd4 to thc confiwatcd grrorls 
compartment of "W'" Warchnuw \\i1hi11 ftftcc~~ days from the d i ~ k  of law 
of this advice. 



Copy to :- 
I .  C.O.O., Disposal Unit. 
2. Deputy Supdt. Appeal Unit. 

?,A. (Group). 

1 ,  Customs House Adjudication case file No. 
2.  Dalc of confisc;~tion order. 

3. Stcamcr's name and J;~te oi' i ~ r r i v i l l .  

4. I.G.M. No./ Line No. 
5. Na. of packages. 
6. Marksand Nos. of packapch. 

7. D:scription of goods 
8. V;iluc of goods. 

9. Nzm of importer. 
10. Namc of Clcarinp Agcnt. 

FORM 3 (PARA T i .  

- - ..-.~ - - - "  - -...---....w-. ----- -- 
Adjudutwn I.G.M.No Amount (4 Ca,h or Tmprtcrs nr, J 
File h n  & line No fine pad.  Ikpwt Cumm Haul: 

31. and 1htc hgcnt'snilrn;. 



FORM NO. 4 (PARA a 

SI. No. Datc of Adjudication Slcamcr's No.of M p t i o n  
receipt caw filcNo. namc and Packagcs and of 

of and d?tc of Jatc ' of marks and and d u e  
intimation confisat~on arrival Nos. of 

orJcr. I.G.M.No/ packages. 
Linc No. 

Locolion of Whcthcr gwds Datc of removal Pon Trust c-, 
the goods. cleared by Pans b to " W  Ware for nmoval to "Wc 

if so datc of House Wan Houu 
clcarai1r.c Stccl Dump Stecl Dump. -- ---- 

-.-- -..----..A ----. ---------- 
11 12 13 14 - ---- -- 

Date of rcmoval to Madras Port Whcthcr a p p l  Datc of despatch of 
custonrs Ware House Trust rcnt i ~ ~ g e d :  i f  su Custom onlcr-tnsFpeol 
and W.H. Registcr amwnt House appcal filc tlrd nolure of 

Serial No. No. 8; date of filing dccdon. T h  
the appcal. dlowcd clcrrsncc. 

.--".--A- -.-.------ -- - 

FORM KO. 5 (PARA 4, 

6 7 II 9 

Dtoaiption of goods Datc ofrcwpt of Date of intimittion L)olc of Pffrrl 
a d  value appcd and appeal rc. filing of appeal for Jmvm can- 

filc h11. wnt to C.G.0. m u ~ ~ ' i a c d  to C.G.O. 

10 1 1  12 
Date of receipt of Ruvaion 1)dc of recclpt uf Got I. 

petition a d  Revision d l n h a  orrkr urt R r n i u h ~  
Petition file So. I<cvrnort Pci~t~on k 

n.irurc of Jecrstvn. -- -.- - .-- - - * - "  --- - * * ." -- 



FORM NO, 6 (PARA 4). 
INTIMATION REGARDING FILING OF APPEAL. 

1. Appeal Ale No. 
2. Date of Receipt of appeal. 
3. Adjudication case file No. 
4. Namc of Importcr 
5. Steamer's Namc and date of arrival 
6. I.G.M. No. and Line No. 
7. No. of packqcs. 
8. Description of goods. 

D e p t y  S~ipcrintendenl (.4ppe&) 
To 
C.G.O., Disposal Unit. 

C.G.O. Dhpwl I! 1111. 



APPENDIX UU 
Smmary of main Rero~nmendationsjConclu.~ions 

SI. Para Ministry/Dcparlment Rcconuncndrtions/Conclusiom 
No. No. Concernctl . " 1 A 
1 - . 7 

1 1 .i Finace ThcCottimittcc notc that in thc instructiops 
Transport A Sh~ppmg issued 10 the Collectors of Custom In 

pursuance of the rrcommendations o f t h  
Commitrw, the Central Board ofExcise & 





SL Nam d &at w a* Nam of Amt  
No. 

JIlin Book A 
"a"&l Rg Rz& 

Alma Ram k Sam, KOlh- 
mere Gpte, Dclhid. 

J. M. JAino 11 Brothen, 
Mon (ialo, Dclhi. 

taltlhmi Book Slorc, 42, 
Mudcip;rl Market, 1an. 
p t h ,  Ncw Dclh~. 

I)lhrrc Brothers. 188, Lsj- 
pcrv~~ hiuket, Dtlhi-4. 

Jiryn: 1 Book Depot, Cha 
p u a n ~ a  ~ u n ,  K ~ I  B& 
Nca Dcliu. 

Oxford Book & Stationery 
Company, Sdndia Houx, 
cmaught Pllfe, New 
Delhi-1. 

The United Book Apcncy, 
48, Amrrt Krur Mukrt, 
Pahar Ganj, New Dclhi, 
Hlnd h k  Houge,' 82, 
Janpdh, Hcw Delh~ .  

hokweli, 4, Sant M r a ~  
kari Cobny. Krng.saay 
Camp, Dclhr-9. 

Shri N. C h u b  Siagi,, 
N9m Agent, Rnmlrrl Paul 
fidl ,Sebool. Anacxic, 
Imphal. 

AGENTS IN FOREJGN 
COL'MRIES 

39. The Semtnry, hiabhh-  
mnt IDcpulmcnt. Tbc 
HI , Commission of India. f I n  la How,  Aldw)~b, 
LOFDON, Wac.-2. 






